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104, Ci-qinal Application No: 	2 /2OG9 

2.! Mise 1etitiGno  

3. Cantept Petition No______________ 

4.1 Review Application No 	 II 

Applicant(S) 71  

Respandant(S)  

Advocate for the Applicant(S):_iV1 

Advocate for the 

der if thi Tiuni1 

06.05.2009 	Heard Ms. Usha Das, learned counsel 

	

-Pctio 	n form 	 - 
is . 	 . 	

Or. the Applicant aim Dr. M. C. Sarma, 

lea4ied counsel for the Railways (to whom a 

ccp -  of this O.A. has already been supplied) 
' a L j 	 an4pei used the materials placed on tecord 

7 	. 	 2. 	A prima facie case of gross violation of 

iple 01 natural justice having been 
1, this case is admitted. Notice be issued 

Le Respondents requiring them to file 

Iten statement/counter by 24th June 

3. 	The Respondents are hereby restrained 
Iro4 making any recovery of -  Damage Haus: 

PenL/.Penal House Rent from the Applicant 

moijthlv salaries. However, the Respondents 

shap remain free to recover Normal House 

Rent/License fees, from the Applicant by 

treating him to be in lawful occupation of 

Railvay Quarter No. 1 12/B-Type-I1 (Elec) at B. 

G olonv/NBO; as the Applicant has siiice 
beei reti-ansferred (from Rangia) to New 

Bongaigaori i.e. his old place of posting; 

( 	

Contd/ -- 
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O.A.82 of 2009 
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Contd/- 

06.05.2009 

While, passing these ad-interim orders, 

liberty is hereby granted to the Respondents 

to put up their objections, if any, to the 

interim prayer made in this O.A. and to this 

ad-interim order; which they can do well 

before the date fixed/24.06.2009. - 

Send copies of this order to the 

pplicant and to all the Respondents (along 

with notices) and free copies of this order be 

supplied to Ms.Usha Das, learned counsel 

for the Applicant and to Dr.M.C.Sarma, 

learned counsel for the Railways. 

)M.R.Moh ty) 
Vice-Chairman 

im 

24.06.2009 	0n 	the 	prayer 	of 

CQp4' .%z4 o eyS-v' 

Qt-/ii qi0i€ AJ 

L 

/ 	 Im 
_p q34' 5L 

4 	 - 

Dr.M.C.Sarma, learned counsel for 
the Respondents/Railways, can this • 
matter on 7th  August 2009 awaithg 
written 'statement fthrn the 
Respondents. 

(M.R.Mobanty) 
Vicè-ChELlrman. .' 

	

07.08.2009 	Ms. Usha Das4 learned counsel for the 

L'r  Applicant is present. Dr.M.C.Sarrna, learnedcounsel 

representing the Railways/Respondents prays for 

time till 27.08.2009 to file vritten statement. 

C4 	 Call this matter on27.08.2009 awaiting written 

. 	 statement from the Respondents. 
ov, 

l.&9 
JM.K.Øiaturvedi) 	 (M.R.Mohanty) 

R ir  +&yy\ 	
b/ 

v 	Member (A) 	 \ice-Chairman 

0 i)/ 
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27.08.009 	On the prayer of Ms.U.Da 

learned counsel for the Applicant, call this 

matter on 05.10.2009, awaiting rejoinder 

rn the Applicant 
t 

17  

(M. K CJaátuivedi 
Memfer(A) 

Ms.U. Das, learned counsel for 

the Applicant is present. 

Dr.M.C.Sarma, learned counsel for 

')1fr 

41 

/hn/ 

05.10.2009 

(MR.Mobanty) 
Vice-Citairmati 

- the Railways is.also present. 

Jv,, 

 

On the prayer of Ms.U.Das, 

learned counsel for the Applicant, 

call this matter on 03.11 .2009 

awaiting rejoinder from the 

Applicants. 

  

/bb/ 

I 

(M.R.Mohanty) 
Vice-Chairman 

03.11.2009 	 Miss U. Dos, learned counsel 

appearing for the applicant seeks 

further time to file rejoinder. It has been 

i 	 pointed out that Dr M.C.Sarma, learned 
/O IZe.s 'ni %U• 

counsel for the Respondents is in 

personal difficulty and hence not 

for 	 present. In the cirirnstances the case 
• 	 is adjourned to 1 V.12.09 for hearing. 

• 

• 	 (Madanr. Chaturvedi) 	Mukésh Kr. Gupta) 
Member (A) 	 Member (J) 

/pg/ 
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4 11 U! 4  j; 	i ;i-1k, 	 11.12.2009 	On the request of Ms. U. Dos,learned 

/7~' 	 '_/- 	 , 	
. 	counselforapplicant9n22.O.2OO9. :  

(Mukeshr Gupta) 
Member(J) 

/PB/ 

	

1 .f- 	 • 	.• 

	

1F'- 	
4L 

22.01.2010 	On the request of parties 

adjournèdto 15.2.2010. 

(Madan KF{Chaturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

/pg/ 

-. 	 •• 	•• 	 •, 	 15.02.2010 	proxy counsel for Applicant prays for 

i.o 	 adjournment, which is not opposed. List on 
— 	 I 	

03.03.2010. 
-• 	- 

(Madan..KGnar Chaturvedi) (Mukesh Kumar Gupta) 
ikL 

	

	 Member (A)- 	 Member (J) - - 
/bb/ 

• 0303.2010 	Adjourned to 10.03.2010. Respondents 

• 	 shoutd produce related records. 

(Madan K or Chaturved) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

ibb/ 

	

'Of-39.-2-o(O 	9r2j) l/b 

	

___________ 	• 	 1O03.20i0 	Heard Ms U.Das, learned counsel for the 

	

g J- / 	 applicant and Dr M.C.Sarma, learned counsel for 

Luw 
U 	 the respondents. Hearing concluded. 

/ 	. 	 • 	 - 	 •• 	 For the reasons recorded separately the_qJ

f.. 	 - 	 O.A. is allowed. 

d 	 (Mukesh r. Gupta) 
fr 	A 	eg 	 • / 	 Member (J) 

( 	t 	• 1,i 	 \)O- 	/pg/ 	• 

po4, v/Je AI 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 82 of 2009. 

DATE OF DECISION: 10 -03-2010. 

Shri Pradip Kuinar Ghosh 
.......................................................Applicant/s 

Ms U. Das 
........................................ . .......................... Advocates for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.................................................Respondent/s 

Dr M. C. Sarma, Railway counsel 
..............................................idircca.te for the 

Respondent/s 

CO RAM 

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J) 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Yy/No 

Whether to be referred to the Reporter or not? 	7s/No 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 ps/No. 

Mem r(J) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 82/2009. 

Date of Order This the 10th Day of March, 2010. 

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

ShriPradip Kuniar Ghosh, 
Head Train Clerk, 
Office of the N.F.Railway, New Bongaigaon 
Resident of VilFNew Bongaigaon B.G. Colony, 
Railway Quarter No. 1 12/B, 
P.O. New Bongaigaon, 
Dist. Bongaon, Assam 

By Advocate Ms U. Das 

-Versus- 

Applicant 

of India 
represented by the Secretary to the 
Govt. of India, 
Ministry of Railways, 
New DeIhi-110001. 

The General Manager, 
N.F.Railway, Maligaon, 
Guwahati —781011. 

The Divisional Railway Manager (Personnel), 
N.F.Railway, Rangia Division, 
P.O. Rangia, 
Dist. Kamrup, Assarn 
PIN 781354. 

The Divisional Personnel Officer, 
N.F.Railway, Rangia Division, 
P.O. Rangia, 
Dist. Karnrup, Assam 
PIN 781354. 

The Area Manager, 
N.F.Railway, New Bongaigaon, 
P.O. New Bongaigaon, 
Dist. Bongaigaon, Assaxn 
PIN - 783380. 

By Advocate Dr M.C.Sarma, Railway counsel. 

Respondents 
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Controversy raised in present application should not 

survive after the Railway Board communication dated 26.10.2009 

whereby it had dcided that retention of Railway accommodation at the 

previous place of posting in favour of the officers/staff posted to Pune 

Division in Central Railways and Rangia Division in N.K Railway 

would be permitted with post facto approval upto 31.08.2009. 

Facts' in a nutshell are applicant was transferred from New 

Bongaigaon to Rangia vide order dated 7.4.2005, which had been 

implemented on 7.6.2007. On a request made by him for retention of 

quarter at New Bongaigaon, he was conveyed such approval vide letter 

dated 5.11.2007 for a period of 8 months up to 8.6.2007, which period 

expired on 7.2.2008. Thereafter, he continued to make representation 

for retention of said quarter for the reason that there is no Kendriya 

Vidyalaya at Rangia where be could admit his wards. Moreover, he had 

his aiJing mother, who required family attention. As his family was 

staying at New Bongaigaon, said request had been repeatedly made to 

the authorities, which remained unconsidered. In the meantime he was 

transferred back to New Bongaigaon on 14.7.2008, which order had 

been carried out on 23.7.2008. 

By present O.A applicant seeks direction to respondents 

not to deduct penal rent as well as arrears of damage rent for the 

period 8.2.2008 to 23.7.2008 and to refund the entire amount deducted 

with interest @ 12% per annum. His grievance is despite request made, 

no favourable attention has been paid by the Railways. 
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Initially by filing reply his claim has been contested by the 

respondents on all possible count. I need not to repeat the contentions 

raised to avoid burdening of the record for the sake of brevity, as said 

issue no longer survive after the Railway Board issued circular dated 

26.10.2009. 

I have heard Ms U.Das, learned counsel appearing for the 

applicant and Dr M.C.Sarma, learned counsel for the respondents, 

perused the pleadings and other material placed on record. In view of 

the communication dated 26.10.2009, there remains no question of 

unauthorized occupation of quarter by the applicant at New 

Bongaigaon and it is undisputed fact that New Bongaigaon also falls 

within Rangia Division. There is no question of unauthorized 

occupation of the applicant tifi the aforesaid period i.e. 31.8.2009. In 

this view of the matter as the post facto approval of retention of 

Railway quarter has been granted by the Railway Board upto 

3 1.8.2009 and the period in question falls within said limit, there 

remains no grievance to be adjudicated and the respondents ought to 

have been regularized the period in question. 

Since it has not been done, O.A is allowed and the 

respondents action in not regularizing the period is quashed and. set 

aside. The Respondents are also directed to refund whatever amount 

has been deducted within a period of 45 days from the date of receipt 

copy of this order. No costs. 

( 	SH KUMAR GUPTA) 
JUDICIAL MEMBER 

pg 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

Title of the case 	 OANo 	of 2009 

SI No. 
 
 
 
 
 
 
 
 
 

 
 
 
 

BETWEEN 
Shri Pradip Kurnar Ghosh 	. .Applicant. 

AND 

UNION OF iNDiA & ORS 
RESPONDENTS 

I N WE X 

Particulars 	 Page No. 
Original Application 1-12 
Verification 13 
Ahnexure-I(opy of the order dated 07.4.2005)............ J 
Annexure-2 (Copy of the transfer order dated 07.6.2007).. j 
Annexure- 3(Copy of representation dated 03.8.2007)..... 
Annexure-4 (Copy of representation dated 08.9.2007)...... 
Annexure- S (Copy of reminder dated 29.10.2007).......... I g 
Annexure-6 (Copy of Office order dated 05.11.2007)........ 
Annexure-7 (Copy of representation dated 18.2.2008)........ 

Annexure- 8 Series (CoDies of Monthly 	av Slio) .............. .. 
Annexure- 9copy of representation dated 20.10.2008W. jg .jio& -' 
Annexure- ii (Copy of representation dated 11.12.2008)... 391 
Annxure-12-series (Copies of salary pay Slip).................. 

?49 
Filed byf 
Miss Usha Das 
Advocate 	 Date Q '(1 9 
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Uw-  aheti Benet 

BEFORE THE CENTRAL ADMINISTRATIVE TRBUNAL 

GUWAHATI BENCH GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

OANo. 9 2_/09• 

Shri Pradip kumar Ghosh 
applicant 

-versus- 

Union of India & ors 
respondents 

List of Dates 

DATES PARTICULARS 

26.1.1990 The applicant entered into the services of the respondents 

as Junior Trains Clerk at New Bongaigaon 

07.42005 Transfer order issued by the respondents 

06.6.2007 Order issued by the respondents advising the applicant to 

join duly. 

07.6.2007 Applicant joined duty station at New Boiigaigaon 

• 	 5) 07.6.2007 Applicant has been transferred from Nev Bongaigaon to 

Rangia implementing the transfer order dated 07.4 .2005 

08.6.2007 The applicant joined duty station at Rangia 

23.8.1007 Applicant submitted representation praying for retention of 

hs quarter at New Bongaigaon 

08.9.2007 Applicant filed representation before the Chief Personnel 

Oflicer, N. F. Railway, Maligaon requestig1g, I him to 

transfer the applican,t frm Rangia to New Bonagaingaon 

as there is no male member in the family 

29.10.2007 Applicant submitted reminder to the representation dated 

08.9.2007 

05.11.2007 The respondents issued the Office order allowing the 

applicant to retain his family in his quarter at New 

Mfi 
I
- 

4Tb '- 
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Bongaigaon for a period of 8(eight) months for the 

purpose of children education from the date of joining at 

Rangia i.e. 08.6.2007 

18.2.2008 

	

	The applicant immediately after expiiy of permitted period 

again preferred representation praying for extension of 

the retention period up to April/2009 as both small school 

going daughters were studying at primary level. 

Pay Slip for the month of February 2008 - March 2008----- the 

respondents deducted arrear rent of Rs. 648/- without any prior notice. 

Pay Slip for the months from March 2008 - Aril. 2008 to July 2008-

gust 2008--------the respondents deducted Rs.. 3960/- as Penal Rent and 

Rs. 1093 as Arrear Rent. 

14.7.2008 

	

	Order issued by the respondents transferring the applicant 

from Rangia to New Bongaigaon 

23.7.2008 

	

	The applicant was speared from Rangia to join his duly 

station at New Bongaigaon 

24.7.2008 	The applicant joined his duly Station at New Bongaigaon 

Pay Slip for the month of August 2008-September 2008 and 

çptember 2008 -October 2008 (for two months---- Respondents 

deducted the normal rent of Rs. 108/- 

20.10.2008 

	

	The applicant preferred representation before the Senior 

Divisional Operating Manger, Rangia through Staff 

Grievance Cell fro refund of the Penal Rent against the 

quarter in his occupation. 
Pay Slip for the month of October 2008-November 2008 to Januy 

2009-February 2009 for 4 (FourI months---- The respondent deducted 

Rs. 39601- as Penal Rent and Rs. 1980/- as Arrear Damage Rent without 

prior notice. 

18.11.2008 

	

	The applicant preferred representation requesting the 

Divisional Railway Manger (P), N. F. Railway Rangia to 

0 



r 

Centi 

H 
intervene the matter as samèras done without prior 
notice. 

11.12.2008 	The applicant once again preferred representation before 

the Divisional Railway Manger (P), N. F. Railway, 

Rangia for regularization of allotment of his quarter 
treating him as authorized occupant w.e.f. 24.7.2008 on 
the event of re-transfer from Rangia to New Bongaigaon. 

Pay Slip from the month of February 2009- March 2009 to till date ----- 
- The respondents have deducted Rs. 3960/- as Penal Rent every month 
and stopped the deduction of Arreay Damage Rent. 
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BEFORE THE CENTRAL ADMINISTRATI YE TRIBUNAL-- 

GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 
OANO. 	2-12009 

Shri PIadip Kurnar Ohosh –Vs- Union of India & others 

Synopsis 
That the applicant entered into the services of the respondents as Junior Trains 

Clerk in the Office of the N.F. Railway, New Bongaigaon on 26.1.1990. The 

applicant promoted to the post of Senior Trains Clerk and again promoted to the 

post of Head Trains Clerk in the month June 1997 and has been continuing in 

that post till date. The CTNC/BG11CINBQ issued a letter dated 06.6.2007 

advising the applicant to attend CTNC/BG/ NBQ's office for joining duty at 

once as the joining permission had already been obtained from Sr. DOM/RNY. 

The applicant joined his duty station on 07.6.2007 at New Bongaigaon and on 

the same day i.e. 07.6.2007 the Chief Trans Clerk, in-Charge, New Bongaigaon 

issued a letter transferring the applicant from New Bongaigaon to Rangia on 

administrative ground and the applicant accordingly gave his joining report at 

Rangia. The applicant has got his widow mother, wife and two daughters aged 

about 12 years and 9 years who are studying in Kendriya Vidyalaya Sangathan, 

Boangaigaon. After the transfer to Rangia the applicant on 23.8.2007 preferred 

a representation before the respondents to allow him to retain his quarter at New 

Boangaigaon as the transfer order was issued in mid academic session and there 

is no School of Kendriya Vidyalaya at Rangia. The applicant also filed 

representation dated 08.9.2007 before the Chief Personnel Officer, N.F. 

Railway, Maligaon requesting him to transfer the applicant from Rangia to New 

Bongaigaon as there was no male member in his family. Getting no response 

from the authority the applicant also sent reminder dated 29.I0.2007as at the 
time of transfer of the applicant both the daughters were reading at class IV and 
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class III. While considering the request of the applicant the respondents have 

issued the Office Order No. T/262/Retention/Qtr/PtJJ dated 05.11.2007 

allowing the applicant to retain in his quarter at New Bongaigaon for a period 

of eight month for the purpose of Children education from the date of joining at 

Rangia i.e. 08.6.2007. immediately after expiry of the period of retention the 
applicant once again preferred representation dated 182.2008. The respondents 
have not intimated the applicant anything regarding decision on the prayer for 

extension as prayed for in the representation dated 182.2009 The applicant 

was shocked and surprised to see the salary slip for the month of February 2008 
to March 2008 the respondents have deducted arrear rent of Rs. 648/- without 
giving prior notice to that effect. When the applicant wanted to know the reason 

for the deduction of arrear rent the respondents just denied explaining the same. 

The applicant was again shocked when he saw the salary slip for the Month 
march to April 2008 wherein the respondents deducted Rs. 39601- as Penal Rent 
and Rs. 1093/- as Arrear Rent. The respondents continued to deduct the Penal 

Rent and Arrear Rent at the same rate till July 2008 to Aug 200 08 When the 
applicant approached the respondents to know the reason for Penal Rent the 

respondents kept silence. The applicant has been transferred again from Rangia 

to New Bongaigaon vide Office order dated 14.7.2008 and speared on 
23.7.2008. The applicant joined his duty at New Bongaingaon on 24.7.2008. 
Since the applicant re-transferred to New Bongaigaon the applicant was under 

impression that no further recovery would be made thereafter. After joining his 
duty at New Bongaigaon, in the salary slip for the month of August 2008 to 

September 2008 and September 2008 to October 2008, the respondents 

deducted the normal rent of Rs. 108/-. Applicant filed a representation dated 
20th October, 2008 before the Senior Divisional Operating Manager, N. F. 
Railway, Rangia through Staff Grievance Registration for refund of the Penal 
Rent against the quarter in his occupation but the respondents have not disposed 

of the same till date. All of a sudden the respondents have once again started 
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deduction at the rate of Rs. 3960/- as Penal Rent and Rs. 1980/- as Arrear 

Damage Rent for the Month of October 2008 to November 2008 and it 

continued upto January 2009 to February 2009. immediately after getting the 

salary slip for the niotth of October 2008 to November 2008 the applicant again 

preferred representation dated 18.11.2008 before the Divisional Railway 

Manager (P), N.F. Railway, Rangia requesting him to intervene into the matter. 

The applicant once again preferred representation dated II. l2.2008 before the 

Divisional Railway Manager (P), N. F. Railway, Rangia for regularization of 

allotment of his quarter to retain him as authorized occupant w.e.f. 24.7.2008 on 

the event of re-transfer from Ran gia to New Bonagaigaon and to stop deduction 

of damage rent but the respondents have not taken any action till date. Hence 

this application. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

OANO. 	i 12009 

•Centr MrninJtm' ibuna 

• BETWEEN 

Shri Pradip Kumac Ghosh 
Son of Late Mahesh Chandra Ohosh 

f 	- 5 MM 2009 

uwahat Bench 
Working as Head Train Clerk 
In the Office of the N. F. Railway, New Bongaigaon 

Resident of Viii- New Don gai guon B. G. 

Colony Rly Qtr. No. 112/B 

P.O.- New Bongaigaon, 

P.S. Dhaligaon, 

Dist- Bongaigaon, Assam 
Applicant 

-VERSUS- 

1. Union of India 

Represented by the Secretaiy t'b 1 

Ministry of Railway, Govt. of India, 

New Delhi-i 10001 

The Divisional Railway Manager (Personal), 

N. F. Railway, Rangia Division, . 

P.O. Rangia, 

Dist- Kamrup.. Assam 

4. The Divisional Personal Oflicer, 

N. F. Railway, Rangia Division 

pyt V;4  

11_1 DV  
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P.O. - Rangia 

Dist- Kamrup, Assam pn4 	I 35TL1 

. The Area Manager, 
4- 
	 N.F. Railway, New Bongaigaon, 

P.O. —New Bongaigaon 
 

Dist- Bongaigaon, Assan?  

.......Respondents 	- 

PARTICULARS OF THE APPLICATION. 

PARTICULARS OF THE ORDER AGAINST .WHICH THIS APPLICATION 
1SW\DE: 

This application is directed against the impugned action of the respondents 

deducting Penal Rent from the salaiy of the applicant against Type II Qtr. No. 
112/B, New Ban gal gaon B. G. Colony. 

JUPJSDICT1ON 

The applicant further declares that the subject matter of the instant 
application is well within the Jurisdiction of the Administrative Tribunal. 

LIMiTATiON: 

The applicant declares that the instant application is within the limitation 
period prescribed under section 21 of the Central Administrative Tribunal Act, 
1985. 

FACTS OF THE CASE: 

4.1) That the applicant is a citizen of India being the permanent resident of New 

Bongaigaon, B.G. Colony, P.O. New Bongaigaon, District- Bongaigaon, 

P"4  k~e  vc~,. q ~,O~ , 
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Assam, as such he is entitled to all the rights, prIiieges and protections as 

guaranteed under the Constitution of India and Laws framed there under. 

4.2) That the applicant entered into the services of the respondents as Junior 

Trains Clerk in the Office of the N.F. Railway, New Bongaigaon on 

26.1.1990. The applicant promoted to the post of Senior Trains Clerk and 

again promoted to the post of Head Train.s Clerk in the month June 1997 and 
has been continuing in that post till date. 

4.3) That the applicant begs to state that the CTN/BG/IGINBQ issued a letter 

No. CTN/BGINBQ/07 dated 06.6.2007 advising the applicant to attend 

CTNCIBGI NBQ's office for joining duty at once as the joining permission 
had already been obtained from Sr. DO1'4iRNY. hnmediately after receiving 
the letter dated 06.6.2007 the applicant joined his duty station on 07.6.2007 
at New Bongaigaon. It is pertinent to mention here that on the same day i.e. 
07.6.2007 the Chief Trans Cierk In-charge, New Bongaigaon issued a letter 

No. CTNINBQITP/1107 () transferring the applicant from New Bongaigaon 
to Rangia on administrative ground and the applicant accordingly gave his 

joining report at Rangia. It is also noteworthy to mention here. that 

respondents have issued the transfer order dated 07.6.2007 implementing an 
order bearing No. E12541RN/OpIg.05 (Tr) D dated 07.4.2005, which has 

been passed on the same day of joining the duty. From above facts and 

circumstances it is very clear that the. respondents have issued the transfer 

order dated 07.6.2007 only to harass applicant. Since the applicant is a 

sincere and dedicated employee of the respondents he has carried out the 

order immediately without any protest. 

Copies of the letter dated 07.4.2005 and 

07.6.2007 are annexed herewith and marked 

as Annexure- land Annexure- 2 respectively. 
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4.4) That the applicant begs to state that the applicant has got his widow mother, 
wife and two daughters aged about 12 years and 9 years who are studying in 

Kendriya Vidyalaya Sangathan, Boangaigaon. After the transfer to Rangia 

the applicant on 23.8.2007 preferred a representation before the respondents 

to allow him to retain his quarter at New Boangaigaoti as the transfer order 

was issued in mid academic session and there is no School of Kendriya 

Vidyalaya at Rangia. The applicant also filed representation dated 08.9.2007 

before the Chief Personnel Officer, N.F. Railway, Maligaon requesting him 

to transfer the applicant from Rangia to New Bongaigaon as there was no 

male member in his family. Getting no response from the authority the 

applicant also sent reminder dated 29 .10.2007 as at the time of transfer of the 

applicant both the daughters were reading at class TV and class M. While 

considering the request of the applicant the respondents have issued the 

Office Order No. T/262lRetentionlQtr/Pt.I1 dated 05.11.2007 allowing the j 
applicant to retain in his quarter at New Bongaigaon for a period ofghi, 
month for the purpose of children education from the date of joining at 

Rangiai.e.Q2O 

Copies of the application for retention 
dated 3.8.2007, representation dated 

08.9.2007, reminder dated 29.10.2007 
and the office order dated 05.11.2007 
are annexed herewith and marked as 

Annexure-3, 4, 5 & 6 respectively. 

4.5) That the applicant begs to state that immediately after expiry of the period of 

retention the applicant once again preferred representation dated 18.2.2008 

dated praying for extension of the retention period upto April/2009 because 

both the daughters were sti.idying at primary level and at that thne it was not 

pn4 



rtr* 	 flbu 

ç5MM 2009 

5 Guwah&Beflth 

possible to change the school. The respondents have not intimated the 

applicant anything regarding decision on the prayer for extension as prayed 

for in the representation dated 18.2.2008. Since the applicant was residing in 

rented house at his place of posting i.e. Rangia and the only quarter was in 

his occupation at New Bonagaingaon, he had a strong impression that being 

model employer the respondents would permit the applicant to retain the 

quarter at New Bongaigaon till completion of his daughters academic 
session. 

A copy of the representation dated 

18.2.2008 is annex herewith and 
1. 

marked as Annexure- 7. 

4.6) That the applicant begs to state that applicant was shocked and surprised to 

see the salary slip for the month of February 2008 to March 2008 the 

respondents have deducted arrear rent of Rs. 648/- without giving prior 
notice to that effect. When the applicant wanted to know the reason for the 
deduction of arrear rent the respondents just denied explaining the same. The 

applicant was again shocked when he saw the salary slip for the Month 

march to April 2008 wherein the respondents deducted Rs 3960/- as Penal 

Rent and Rs. 1093/- as Arrear Rent. The respondents continued to deduct the 
Penal Rent and Arrear Rent at the same rate till July 2008 to Aug 2008. 
When the applicant approached the respondents to know the reason for Penal 
Rent the respondents kept silence. It is pertinent to mention here that no 
order of deduction has been issued till date. 

4.7) That the applicant begs to state that the applicant has been transferred from 

Rangia to New Bongaigaon vide Office order No. ETIRN/283iTNC dated 
14.7.2008 and speared on 23.7.2008. The applicant has joined his duty at 

-Y New Bongaingaon on 24.7.2008. Since the applicant re-transferred to New 

Bongaigaon the applicant was under impression that no further recovery 

4t4 
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would be made thereafter. After joining his duty at New Bongaigaon, in the 

salary slip for the month of August 2008 to September 2008 and September 

2008 to October 2008 i.e. for 2 (two) months the respondents deducted the 
normal rent of Rs. 108/-. 

Copies of the Monthly pay slips from are 
annexed herewith and marked as 

Annexure- 8 series. 

4.8) The applicant filed a representation dated 20th  October, 2008 before the 
Senior Divisional Operating Manager, N. F. Railway, Rangia through Staff 

Grievance Registration for refund of the Penal Rent against the quarter in his 
occupation but the respondents have not disposed of the same till date. 

The representation dated 20.10.2008 

along with the slip of Staff Grievance. 

Registration are annexed herewith and 

marked as Annexure- 9. 

4.9) That the applicant begs to state that all of a sudden the respondents have 
once again started deduction at the rate of Rs. 3960/- as Penal Rent and Rs. 

1980/- as Arrear Damage Rent for the Month of October 2008 to November 

2008 and it continued upto January 2009 to February 2009 i.e. for 4 (four) 

months. Immediately after getting the salary slip for the month of October 
2008 to November 2008 the applicant again preferred representation dated 
18.11.2008 before the Divisional Railway Manager (P), N.F. Railway, 
Rangia requesting liiiii to intervene into the matter. It is also requested to 
refund the deducted amount as stated in the representation. In the said 
representation the applicant also highlighted the fact that before deduction of 

Panel Rent neither prior notice was given nor the respondents replied to the 
representations filed by the applicant. 

A e 	 . 
.\ 
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4.10) That the applicant begs to state that the aiicant once again preferred 

representation dated ii. 12.2008 before the Divisional Railway Manager (P), 

N. F. Railway, Rangia for regularization Of allotment of his Qtr. No. I 12/B-

type 11 (Elec) at B.G. Colony/NBQ treating him as authorized occupant 
w.e.f. 24.7.2008 on the event of re-transfer from Rangia to New 

Bonagaigaon and to stop deduction of damage rent. Like previous occasions 
this time also the respondents did not give any reply to the same. From the 
month of February 2009 to March 2009 to till, date the respondents have 
deducted Rs. 3960/- as Penal Rent every month and stopped deducting the 
Arrear Damage Rent. 

Copies of the representation dated 

11.12.2008 and the photocopies of the 
salary slips are annexed herewith and 
marked as Annexure- Iii and I series 
respectively. 

4.11) That the applicant begs to state that for genuine and valid reason, he 
requested the respondents for extension of retetion of his Quarter upto 
April 2009 but the respondents did not consider his prayer at all. The 
applicant from time to time represented the concerned authority by way of 
filing representations but the respondents have never considered any of the 
representations. The action of the respondents clearly shows the vindictive 
attitude towards the applicant. 

4.12) That the applicant begs to submit that while deducting the Penal Rent the 

respondents neither disposed of the representations pending before them nor 
the applicant was informed. Due to such huge deduction of pay the applicant 

has been facing tremendous financial hardships. Although the applicant 

repeatedly asking the respondents the reasons for deduction of Penal Rent as 

PC-.,O CUV 
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well as Damage Rent but the respondents have never cared to give reply 

against any of the representations. As natural justice has been denied to the 

applicant in the instant case, deduction of Penal Rent is not at all sustainable 

in the eye of law hence liable to be set aside. 

4.13) That the applicant begs to submit that the Penal lent shown in the pay slip is 

not at all tenable. Penai Rent is double the Normal Rent and the Normal 

Rent is Rs. 1081-. But the respondents are deducting the amount of Rs. 

3,9601- (Rupees three thousand nine hundred and sixty) as Penal Rent, which 

is much bigger amount than the normal Penal Rent. Again the applicant has 

failed to understand the action of the respondents in deducting the amount of 

Re. 1980/- in the name of Arrear DR. The respondents have never disclosed 

the reason for deduction and have been deducting the huge amount every 

month from the salary of the applicant without giving prior notice, hence the 

entire action of the respondents is not at all sustainable in the eye of law. 

The Hon'bte Tribunal may be pleased to set aside and quash the illegal and 

arbitrary deduction of pay of the applicant from February-March, 2008 to 

August-September 2008 and September-October 2008 to March- April 2009. 

4.14) That it is noteworthy to mention here that the respondents have never pass 

order of deduction hence the applicant had no occasion to know the reason 
for such deduction. Although the applicant approached the respondents 

repeatedly by way of filing representations, the respondents have never 

disclosed the reasons for deduction. Hence the applicant is fully in dark 

against the entire action of the respondents. 

4.15) That the applicant has approaci.ed the respondents with his genuine 
grievance, but the respondents have never considered the prayer of the 

applicant hence the applicant has filed this Original Application before the 

Hon'blè Tribunal seeking appropriate relief in the instant case. 

oci 	Vo,L. 	Ou 
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4 16) That the present application has been filedonae and to secure ends of 

justice. 

5. ROUNDS FOR RELIEF WITH LEGAL PROVISION: 

	

5.1. 	For that the aetionl inaction on the part of the respondents are illegal and 
arbitraty and violative of Article 14 and 16 of the Constitution of India and 
hence same are liable to be set aside quashed. 

	

5.2. 	For that the applicant carried out the order of transfer dated 23.7.2007 

transferring the applicant from New Bongaigaon to Rangia without any 

protest. Since the' daughters of the applicant was studying at Kendriya 
Vidyalaya, New Baogaigaon, he prayed before the respondents by filed 

representations for extension of retention of his quarter at New Bonagaon. 

But the respondents never considered his prayer for retention and started 
,recovering Penal Rent at tune of Rs. 3,9601- and Rs. 1980/- per month', 
which is illegal, arbitrary and violation of natural justice. The action of the 

respondent is not tenable under eye of law, hence liable to be set aside and 
quash. 

	

5.3. 	For that the app! icant was in occupation of single quarter at New 
Bongaiga.on, where his ailing widow mother, wife and two small daughters 
were residing. Since the transfer order was passed during mid academic 
session of the small school going daughters the applicant wished to keep his 
daughters at ,  New Bongaigaon so that they could prosecute their studies 
without break. The applidant also filed representations requesting the 
respondents to transfer him to New Bongaigaon so that he could look after 
his family but the respondents never replied to any of such representations 
and started deduction of Penal Rent at the rate of Rs. 3960/- and Rs. 1980/-
per month. 

f) 
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5.4. 	For that after re-transfer of the applicant from Rangia to New Bongaigaon 

the respondents stopped deduction of Penal Rent for two months (i.e. July-

August, 200 and August-September, 2009) and after that again started 

deduction at the rate of Rs. 3,960/- and Rs.1980/- per month without any 
reason. In the mean time the applicant preferred presentation dated 20th 

October 2008 for refund of the entire amount deducted from the salary of the 

applicant but respondents did not give any reply. The applicant once again 

filed representation dated 1 8' November 2008 against the deduction of Penal 
Rent and on 11th December 2009 he prayed for regularization of his quarter 

but the respondents kept both the representations in cold storage without any 

reply. Even after repeated requests, the respondents did not dispose of any of 

the representations giving reason for deduction. The entire action of 

respondents is illegal, arbitrary and in violation of natural justice which can 

not sustain in the eye of law hence liable to be set aside and quash. 

	

5.5. 	For that the applicant has got the right of fair consideration of his 

representations. Being Railway employee The applicant is entitled to get a 

RaIlway quarter and after joining at New Bongaigaon he has been occupying 

the same quarter hence the respondents are erred in law in deducting the 
Penal Rent from the applicant without disposing of the representations, 

hence the action of the respondent is not sustainable in the eye of law and 

liable to be set aside and quash. 

5.6. 	For that the respondents have been deducting from his salary every months 

without passing any order or disposing of his representations. Each and 

every occasions the applicant has been representing before the respondents 

but the respondents while violating his natural justice have never given reply 

to his representations hence the entire action of the respondents is not 

sustainable in the eye of law and 'iable to set aside and quash. 

Pro  eu-w  i - c 64"04tu - 
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For that in any view of the matter the action/inaction on the part of the 

respondents are not sustainable in the eye of law and liable to be set aside 

and quashed. 

The applicant craves leave of this Hon'ble Tribunal to 

advance more ground both legal and factual at the time of hearing of the 

case. 

DETAILS OF REMEDIES EXHAUSTED: 
That the applicant declares that he has exhausted all the remedies available 

to him and there is no alternative remedy available to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 
The applicant further declares that he has not filed previously any 

application, writ petition or any suit regarding the grievances in respect of which 

this application is made before any court or any other Bench of the Tribunal or any 

other authority not any such application, writ petition or suit is pending before any 

of them. 

RELiEF SOUGHT FOR: 
Under the facts and circumstances narrated abo\'e, the applicant most 

respectfully prayed that the instant application be admitted, records be called for and 

after hearing the parties on the cause or causes that may be shown and on perusal of 

records, be grant the following reliefs to the applicant: - 

8.1) Direct the respondents to stop the deduction of Penal Rent as well as Arrear 

Damage Rent from salary of the applicant with immediate effect. 

S 
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8.2) Direct the respondents the entire arnouiibf deduction with interes tja 

of 12% per annum. 

83) Direct the respondents to pay cost of the application. 

8.4) Pass any other such ordei/orders as may be deemed fit and proper. 

9) INTERIM ORDER PRAYED FOR: 

The applicant in the facts and circumstances of the case the applicant prays for an 

interim order directing the respondents not to deduct the Penal Rent from the salary 

of the applicant till disposal of the instant Original Application. 

10) ............................ 

11) PARTICULARTS OF THE POSTAL ORDER: 

IPONo.: - 	2° (s 
Issued from: - 	 \ 2jT 

Payable at- Guwahati. 

12) DETAILS OF INDEX: 

An Index showing the particulars of documents is enclosed. 

13) LIST OF ENCLOSERS:- 

As per Index. 

P,S,~v  	40"'L 
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Verification 	
r3uwahati Bench 

I, Pradip Kumar Ghosh, Son of Late Mabesh, aged about, 47 year, presently 

working as head Trains Clerk, in the office of the Divisional Railway Manger 

(P), N. F. Railwa, Rangia Division, Rangia at New Bongaigaon, who 

applicant In the present application hence competent to sign the verification and 

so hereby solemnly affirm and state that the statement made in 

paragrap ................. are true to 	my 

knowledge 	and 	belief; 	those 	made 	in 	paragraph 

.. 	' 	................................ 	are matter of records, are true 

to my 'information derived there from and the rests are my submission before 

this Hon'ble Tribunal. I have not suppressed any material fact before the 

Hon'ble Tribunal. 

And I sign this affidavit on this 2.'day of April 	2009 at Guwahati. 

• 

DEPONENT 

ei 
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I pray that I may please be transfered back to lflY) as 
early, as possible so that my daughters' education is not. 
interrupted. 

I shall r/emain ever grateful for which act of 
kindness. 	 - 

Copy to: 	 ,,• _ 	___________ 
'•'i 	..':7.)\  

DPO/RNY/N-. P.  

Yours faithfully, 

f, R. 

( f'itUI)I P KR 	0110311 ) 
lid . TNC/RIIY 

Under SS/RUY, 

- 	- 	 - 
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i. Sir 

Sub: 	Transfer 	['rum Ni 	to 	IJY 	a:; thrdiked 
rj re tainjL1joL!fl3/ 	__°1ahati 

i4 

I have the honour to staLe 	Ui tt .1 	\/ -i 	or1 	ng at 
NBQ as a Hd. TNC. 

But allon a sudden my transftr to flHY was ordered 
vide 	M(P)/RNY' s letter No 	i /25/e/[Ul/UpLu 	05( 	r)1) (1atd 
07/04/05. 

Sir I preferred appeal for my reLenijcn at 11130 for 
the obvious reason of my daughters 'ducatioii 	I3cLh of 
them are students of the Rendriya Vidy'ulay', New i3ongaigaorl. 
Xerox copy of the Certificate to this eflect issued by the 
?rincipa]. of Kendriya Vi dyLiya, 1Jew 13 ng'i gon is enclosed 
herewith 

1. 
c Sir, the matter is seemed to he lmprolftr treetrnent 

at to me as the transfer was ordered retaininp my ;)uniors 
NBQ. My juniors as under are re L n ned 'tt Nd 

• 	1 
Shri 	Monaj 	1cr. 	lialianta 	(ii..N 	() 	of 	L1 	d/.l.ISL 	(hlL(id 

ol  

• Uday Cliowdhury 	( 	No ; 	of the d/J.is t dated 
01 101412006) 

" 	Sankar 14ahanndy 	(l No 23 of the 3/List dated 
01/04/2006) 

1 : So, I pray for proper justice, I have carried out the 
transfer order and joined at RNY whatever there had been 

I improperity in 	dealings. 	I have been worl:ing at fl1•JY. 
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F 	 in adv,nce seekrg early favourable action. 
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Dated, RNY, the 29th. wahati 

:.. 	 .. 

&ib: Transfer from NBQ to RNy as ordered 
retajj the junorat NB9. 

Ref LRI4(p)/RNy3 

I.have the honour to state that I preferred an appeal to your honour 
throu prgper channel as well as sent a copy thoreof 

to your honour direct by post dated I 	
08/09/07. &tt, I have not yet received any reply even, 

fr, my transfer from NJ3Q to RNY on same post and pay is not an usual transfer while the juniors are retained at NQ.fl however, Showed due regard to the said order of the •ftjoer and oarrjout tr'anaer to RNy. 
8ir, 

it is not understood as to what was the grouj beh.tfld my such unusual transfer, 	
f . 

I }iewev, I once again pray that justice denied to we may please be restored early by re -transferj me to 	r NBQ at the earliest possib0 delay. 	
f 

Vidr]
air, my two daughters are reading in Kendriya aya, New Bongajga in Classes iii & iv respectively. \ ççr 	The r education is being 

hampered much for my transfer from "AL. NBQ. 

once again, beg to 8te that the juniors are -V eained at NBQ and they are - 
(1) Zhrj Monoj Kuma Mahanta. .. 

' (2) Shri Uday Chowdhur y , oc 	(3) Siwj Sankar Mahanandi 7/ iç 	I4ay I, 
therefore, hope that your honour would be kinc ehough tó thitigato my mental agony and financial diffjø1ty by granting my re-transfer to NBQ at the earliest I possible delay , for which act of kindness, I shall remain -- 	evergratorul. 

Advaro copy Ia 

/ ep 
1'e" 61 1-10.9n. 	 M  

• 	
. 

Under C 
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2(1 vo) wont hs From 7-6-07 to 6-8- 	(iii klicn 

	

PlYlcnt 4)1 notiiial icill anti 	etlilCUjiOl) 
11cXt6(SjX) i11Ol)lhS horn 74.)7 to 6- 
2-08 on I ) lYnlcllt ol special license 
1.c. 
2(1wo) 11l()lItIls 111)111 8-607 to 7-8- 	Cliildscji 
07 oil I )8)'IIIelIt of iniiiial icilt OIICI 	c<Iticat JO)) 
next 6(six) wolli us tioiii 8.8-07 to 7- 
201 < , II l ) a)'Illellt <>1 51)(:ei'Il licc,tc 
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2(1wo) IllollIlls flout 7-6-07 to 6-8- 	Children 
07 on l)ayulIcll1 of 10)1111111 IclIt and 	C(lIICahioII. 
ocx I 6(six) iioi(lis 1ioiii 7-8-07 to 6- 
2-08 4)11 J)oyIlleIll of special licetise 
Ice. 
2( IWO) illo101is liniii 13701 1<4 12- 	Wif 
9-07 on payInclul ol iutwiiial rent 01111 	sickness, 
ilexI 6(six) IllolitlIs hoiji 13-9-07 to 
I i-:t -08 0)1 ImYilleilt of SI)CCia I 
licclisc l((., 
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OFFiCEORDER 

5 MY 2L 

ru Nw.,  ahati 

'1 AL( 

()(I1LC ()1tl)C 
)RM(0)RNY 	

0 

Permission is hereby acconlcd to Ihc tollowing persons to retain Railway 011:11 - tcr which is 
mcntioncd against each. 

Sl.No. Niiiiie  

K.K.Ghosh 608 
ASM/P'FJJ) 

2 PK.Ql iosh I 12/U 
'FNC/RNY 

3 l\insrnl' AM 137/ 
SASM/PI3L A 

4 Diinhcswar  
Das 
ASMII'jIU 

5 Rnbindra  
- Chakrnoboriy 

ASMII3JP 

6 K.l3.N. 131/A 
Rngl nba usi I! 

[_P/Gnard/RPAN 

Rent oI'(he "Lite shall be rduhize(l as IIICII(R)I)e(I in sticlu in the existing QA uiilcs 111)1)1 Ilicicin < -
This Is ns per approval of A DR M/R NY. 

No, i'/262/Rctcnhion/Qtu./p II 	 I 1)1' I )R 	NY Dated: 0:-1 1-2007 
Copy forwarded for 1nfor111l1ioil and liccessaly oct11))) to 
1) OS/I1713jII/ftNy 2) O/lI/RNy 3) SS/Nuc)-UN( N-UJF-Im ,I)-SUF-PUL]'l It J-RNY -RIAN 	

, 4) Stnt'i Concern 	 t/ 
- 	 . 	 for I )1M(RN 

wy. 

-' 



1 	/ 16 

- 
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-1 1 1 r3u1 : Pr3per c!iuiiic1. 

Dtod, !liij y, tho 18 tli Fob/2003. 

Sir, 
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Q,-YER, FOR GIMTjNG EX 1N )1 ON OF iErEIIrIo1i MY iLY. oyzs. 	o. 	I 12/3( '[YII) 	f 

• 	 Rof; D164(0) RN y I S Office Ordcr N tific under 

V 	 I Ji,lvc the honour b 01.ito t1i: t tho ti:,o of reltolittoji of y Qr3. 	112/J 1  Tpo-II Rt NJQ w; 	upto 07/02/20h vido tho R b Dvc Off ice Order if D1M/0/flIy for :y clii1drcii 	ctuctjji t KEfDUyj VID'LLjyJ . 

	

( !

V 	 Sir, L1i SOCt.)fl Of thia Kidj'i yi Vidy.1y Is aver tii h\piii of the icr, Ibroovc.r there i no KcnUr!y Vic1.a ji t nNy 

	

V 	Nttur1iy, the ti:c 	tO 1 .10  MAY plonne ba otcdàd upt, April/09 
th.t the cuctjn 3f :.iy ciiidroii i 	t c!iturbocl nd Vt3pi pcd. / 

tky I s  the rcJ.ji, h:p0 Ulmt ::y •i ye pryer wu hi bc 
puCiV'I11yc.Dnjdcrcd iid Lii 	iu j f rcI:ciitjoii 	f 	y' Orn. 	t I4Q WOU1LI C O) tcndod U) b itjri 1/2009 no 	cpcci1 c180 nd .,bij •  

	

• 	C3py t3 ;S I D)iv1/flfly  
N 	

Yur f,J. tliI'uiiy, 
L. V 	 • 	• 	 • 	 V  V 	

( 	I0D1P Kk. GIJOSH) 
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Staff (1evtice /L i'egistrauou -, 
/ 	rnr 	 J- L u 	re ghtel 'J ,  Your Regi 	itiun No. is :358 

3R 

.,1 	Derdguatlon 1imIj1, Kr, (JIioh 

Dej uirn eut. lid. TNr 

Suporvior 
( 

Stp (YM 
NIO 
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Pa 	r q4J_ 

NtUre of CotupIt Prayer IOI. 	
118 11 n4 Qti No.1 12I11 1 YIII 13 (] (201ouy, NI3Q 

.21/10/2008 Concenied APO 	
A110/3 

For further query cofitnet. Oft I ilw*y Ickphonc No. 38693 
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To, 
The Sr. 1)ivi8ional 0peratiiig Manager, 

hrQuIh Prqper Channel. 
V Dt • dNI3Q, th 	O' e 	0ctober/2008. 

Sir, 

	

- 	- 	. 	• 	I 	 - 
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V 	 2009 

Iry  Up* 
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- V  

•VV 	 V 

- 	 - -. 

Sub: Prayer for refund of the Penal Rent against 
V 	

QrNo.112ZB !YP2-li B,G,Colony. NBQ. 
/ 

I have the honour to state that I was transferred 
from NBQ to RIY on same pay & scale for administrative 
ground vide the office order No.E/254/RN/Uptg./05(Tr)D 
dated 07/04/2005 of DRM(P)/RNY. - - 

I- prayed for retention of my above Qr. at NI3Q for 
my twodaughters' education as they are reading in the 
Kendriya Vidya].aya, New Bongaigaon, Enclosing certificates 
isSued by the Principal of the Kondriya Vidyalaya, NI3Q. 
I was granted time for 8 months from 08/0/07 to 07/02/080 

- I was allowed to pay the House Rent on normal rent for 
8 months ànd pcnal rent has been deducted for the rest 
period. - 

I prayed for e;ctension on time to retain the Qr. 
at NBQ at normal rate fOr the rest period too. But, I 
was not given due consideration and penal rent(Damage 

- rent).hagbeen recovered against the above ar. and I Was -  not1ven any reply too. 	 V 

I have been retransfered to NUQ as r Letter Uo. 
ET/RN/253/TNC dated 1 4/07/08 of DPM(P)/PNY. I have joined 
at NBQ on 24/07/08. 

,11 

Now, I pray that the ['erial Rent (Damage rent) as 
recovered against my above Or. from Feb/08 to July/08 
may please be refunded early & oblige. 

V VVVV: 

r -ac 
V 	 J 

- ;V 	 tIkt4 	•1*t1 	 V 

• 	 - 

) 

Yours faithfully, 

(c;\/ )  l/•Vv. (j1jh 

C 110DIP KR • OHOSU ) 
lid. TNC/t'lBQ, 

Under CYM/NBQ. 

V 	 - 

V 
V V 

V 
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Tp l  1at ii te Divislorial F1aiIvviy 1\lait qei (I-') 	 •••• 
N F lailway, Iangia I )tvi',t 
Ra;gia 

Dated: - NSJ 

- I 	iesuritat.ioregardiriy deduction of Penal rent 
(dat tiage et ii) ujauisI I yw II Qt r NC) 112/13, 
New Uongaigaon 13G. Coriy. 	 : 

Respected Sir, 

In rek?teiice IC) the above cited ubjct I have ilto honour to 
stale Ii tat Was ro-tianslet led 31 110W Uoi igaiqaun as per II ie direction of 
DRM(P)IRNY vidc? LeIt N . r I INNP8:i/ FN (ltd. 14 IA)8 id •acco!dinl;Iy 
I 1 tave joined at NUQ ot 2'1 LOB in cotIi})hai ice to II to said oc der and since 
then have been working at NBQ. During the continuance of my service, I •  
am got shocked to see the Pt esel it Pay bhp whet ciii t is seen that aja1nt 
my said Quarter once qiin I eiial tent (d imvqo rent) has been deducted, 
Li e teason bel itrid such deduclk..)n not it all knuvri to me Further it is also 
relevant to men.Iiori here that prior to deduct such Penal rent I have not • :1Y: 
been U ilu t iahc'd In bha Ic & wI iii e lot wi ii It I uIfered a lot both mcntally arid 

• i not ictat ily. 

• 	 • 	 • 	• 	• 
(Jrider 1.110 above (:irCumslanc;es it is  

LI tet efot e request you to Icit idly intervene into the 
ii taller and thor eattor against the said 1eduction 
with t ny next mon ill i salary bill by way of refunding 
1110 i3ItI.() iii the light Of above ubniisioii atid 
I1IUI be (.)I)lI(J0(I 

that thing you - 

('4 
(Iv 

!' 	/( 
' S I) 

0 
 ,) 	 sko  

'1 

_r:Ii I 
4 

4 0 

• 	• 

Yoji, (riill)lully, 

(PHADIP 1(1 . Gh.IOSI.I) 
I -id. TNC/NBQ 

Under CYM/NI3Q. 

, 
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Cen 	 Muna 

To, 
The Divisoi RawBV Manager (F), 

M.F. RailwaYs RangIYa 

ThrOUch - Proper Channel 

-5MM 2009 

ru!'ahatiBench 

Sub: - ReguaitZati0n of aflotment of my Wy. Ut.. Mo. 
I 121B-tyPe U (Elec) at B.G. CO1OflY11UQ. in my 

favour on re-transiel from RNY to MBQ. 

have the honour %o state that have been re1ranSIeired from 

RNY to 1490 w.e.f. 2410112008 vide 010 Mo. EI1R141283IW( dated 

14107112008. 
% now Pray Uat the Wy. Or. Mo. 1 %21B-ty)e U (Elec) 

at R.G. 

Cotony I 1460 may tinthy be treated as authoriZed occupation by me 

w.e.f. 2410712008 and accordii1gY the deduction fdarnaqe rent may 
Icindly be stopped and normal rent be deducted. 

Hope OU1 iind consderaLl0fl. 

ON 

Ott -04  
,. 	

Yours tal lyfulty, 

V v. 
(Pfl0DP UL GIIOSH) 

lId. INC 11490 
Under CYMII'lR0. 

0 OJ'_' 
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O.A.82/2009 
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Verus 
Union of In(.ia. &, Others 	. . 4 	 1espondents 

IiI Tai iT1 OP 
'Jritton Stateerit on behalf of respondents. 
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rittoll itateuent 	... 	 I to 5. 

Verification 	 ... 	6. 

iniaexure I 	 • • • 

Anne:ure II 	 . . 	 8. 
Ai:nexure III 	 • • . 	 4.3 	. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	cii 
GUWAHATI BENCH. 

LLHEMATTER OF 	 I 
O.A.82/2009 
Shri Pra-dip Kumar Ghosh 	... 	Applicant 

Versus 

Union of India & Others 	... 	Respondents 

AND 
..i 	..- gg IN TEE MATTER_OF 	 C.1 g 

written Statements on behalf of respondents. 
Alp The answering respondents respectfully SHEWETH : VP 

I • That they have gone through the copy of the _Q 
application filed and have understood the contents thereof. 

Save and except the statements which have been specifically 

admitted hereinbelow or those which have been borne on 

records all other averments/allegations made in the applica- 

tion are hereby denied and the applicant is put to the strictest 

proof thereof. 
That for the sake of brevity meticulous denial of 

each and every allegation/statement made in the application 

has been avoided. However,the answering respondents have 

confined their replies to those allegations/averments of the 

applicant which are found relevant for enabling the Hon'ble 

Tribunal to take a just and fair decision on the matter. 

That apart from the. fact that the application suffers 

from want of a cause of action as would be clear from the 

submissions at the appropriate places below, the respondents 

beg to submit with due respect that the applicant has also 

attempted at various stages of the application to mislead the 

Hontble Tribunal. For instance,at paragraph 4.3 of the O.A. 
the applicant seemed to indica-te that he was w transferred 

out of New Bongaigaon to Rangiya within one day. In actual 

fact, his transfer order was issued more than two years 

before he was called and spared on transfer on. 07.06.2007. 

All these two years he avoided carrying out the orders of 

transfer dated 07.04.2005 (Annexure I of O.A.). In the mean 

time work of the administration at Rangiya was suffering and 

it was no longer possible to retain the applicant at his old 

place of posting and therefore he was asked to attend office 

and thereafter spared. There was no question of harassment 

as alleged. There are a number of other misleading averments 

in the application as will he made clear as we proceed. 

... P.2... 



(2) OW 
	

8 AUG 2009 

• 
	L 

Gwhai nrh 
4. Parawise comments -

:  
4.1. That as regards paragraphs 4.1 and 4.2 the 

respondents have no comments to offer as they are based 

on records of service of the applicant which he is put 
to the strictest proof thereof. 

4.2. That as regards paragraph 4.3,the respondents 

beg to state that the applicant's averment that he was 

harassed is not acceptable as the records do not prove any 

such conduct on the part of the resDondents. The recrd 

4C\ 

'4- 

.4 

(such as Annexure I of the 0.A.) prove that the applicant 

was transferred from New Bongaigaon to Rangiya vde order-
of RNi'Rangiya dated 07.04.2005. The administration needed 
his services urgently at Rangiya in view of his experience 
as a senior Trains office staff. However, by resorting to 

the usual practices of delaying his release from New Bongai-

gaon he managed to stay at New Bongaigaoii for more than two 

years after the issue of the transfer order. This forced the 

resoondents to call him to office and issue a spare letter. 

on 07.06.2007 (Annexure 2 of 0.A.),It is to be noted that 

the delay on the part of the applicant to carry out his order 

of transfer to Rangiya continued to affect the work of that 

station and in a sense by his conduct the applicant had put 

the administration in great difficulty. 

4.3. That as regards paragraph 4.4,the respondents 

beg to state that permission for retention of his quarter at 

New Bongaigaon for eight months was granted on account of 

children's education as per rule. Retention was allowed for 

the first two months on normal rent and for the next Six 
months on payment of special license fee as per the rules 

issued by the Railway Board which are applicable to all 

Railway staff without any exception. A copy of these rules 

would be produced at the time of hearing. 

4.4. That as regards paragraph 4.5, the respondents 

state that on the applicant's request for retention of his 

quarter at New Bongaigaon beyond the permissible limit of 

eight months a reply was sent by DRM(P),Rangiya to the appli-

cant vide letter dated 06.11.2008stating clearly that such 

a request could not be acceded to as the rules donot permit 

the same. Railway Board's instructions clearly provide that 

retention of quarter by the employee after expiry of the 

perIssible period would be treated as unauthorised and the 

employee concerned is required to pay damage rent for the 

same. Apart from the fact that the applicant was clearly told 

about the rules in this respect, every Railway employee is 

.P.3. . . 

a 



(3) 
aware of the rules in this respect through experience of 

some of their colleagues who faced similar consequences. 
A copy of letter No.E/301/R1\T/NP-SP 
dated 06.11.08 is annexed hereto 
and marked as ANNEXURE -I. c 	. 

• 	4.5. That as regards paragraph 4.6, the respondents 	g 
beg to state that the deduction of rent at the enhanced rate 

was as per :para 10 of the Master CircularNo.49(ReVised) RBE 

No.35/2007 dated 20.04.2007, abstract of which is reproducedW • 	. 

below:- 
"A Railway employee on transfer from one station to 
another which necessitates change of residence,may be 
permitted to retain the railway accommodation at the 
former station of posting for a period of two months 
on payment of normal rent or single flat rate of license 
fee/rent.On request by the employeeS,ofl educational or 
sickness account,the period of retention of railway 
.ccommodation may be extenaed f or a further period of 
ix months on payment of special license fee,i.e.double 

I 	the flat rate of license fee/rent.....t 1  
"Beyond the permitted/permissb±le limits,however,no 

L U 

	

	further extension will be allowed on any ground whatsoever. 
Therefore,flo request or representation on this score shall 

Guwahat) 	
be entertained. For all occupttiofls beyond the permitted 
period,imrnediate action should he taken to cancel the 
aliotrflent,deelare the occupation as unauthorised and 
initiate afrn eviction proceedingS,charging damage 

• 	rent for the over-stay' t . 

These mandatory instructions were followed in the 

case of the applicant and the applicant was also informed of 

the rules and their implications vide letter dated 06.11.2008 

(Annexure I of this w.S.) 
4.6. That as regards paragraphS 4.7,4.8,4.9,4.10 and 

4.11, the respondents submit that on his transfer to Rangiya, 

where he joined service on 07.06.2007 as per paragraph 4.3 

of the 0.A., he was allowed to retain his quarter No.1123 at 

New Bongaigaofl for two niohs on payment of normal rent and 

for the next six months up407.02.2008 on payment of special 
license fee as indicated in Annexure 8 of the O.A. For the 

occupation of the quarter at New Bongaigaon from 08.02.2008 

the applicant was charged penal rent as per provisions of 

Master Circular No.49(Revised) R.B.E. No.35/2007 issued by 

Letter No.E(G)2006QR 1-6 (Master Circular) dated 20.04.2007. 

As regards rates of damage rent for unauthorised occupation 

of Railway accornmodatiofl,RailW0.Y Board's instructions vide 

letter No.P(X)1-99/11/1 dated 24.07.2002  were followed. 

These were therefore covered by rules applicale to all 

Railway employees and therefore there was no case of discri-

mination or victimisation in these matters. 
Copy of the Master Circular dated 
20.04.07 and Board's letter dated 
24.07.2002  are annexed herewith and 
marked as Annexure II and iii. 

.P.'4-. . 
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4.7. That as reards paragraph 4.12, the respondents 

beg to state that deduction of penal rent in addition rrk to 

normal rent for the period concerned H was done as per 

guidelines issued by the Railway Board as indicated above. 

The applicant continued to occupy the quarter at New 

Bongaigaon, his previous place of posting,bëfore transfer 	: 
is to Rangiya even after eight months for which he was allowe 

to retain the quarter. The applicant knew fully well the 

consequences of retaining the quarter unauthorisedly at his 

previous place of posting after eight months of authorised 

occupation. The applicant was informed vide letter No.E/301/ 

RN/i'P-SP dated31.10.2008 that his prayer for refund of penal 

rent was not accepted by the competent authority. Noreover, 

vide letter No.E/301/RN/NP-SP dated 06.11.2008 (Annexure I 

of this W.S.) the applicant was given a detailed reply about 

the position. The allegation of the applicant that respondents 

never replied to him is therefore considered false and meant 

to mislead the Hon'ble Tribunal. 

4.8. That as regards paragraph 4.13,  respondents beg 

to state that deduction of penal rent was as per norms issued 

by the Railway Board from time to time as indicated in para-

graph 4.6 above. As regards disclosure of the reasons of the 

heavy deductions details were furnished vidp the respondent's 

letter dated 06.11.2008.where reference was made to Master 

Circular concerned, which the applicant could see in his own 

office records. 

4.9. That as regards paragraphs 4.14 and 4.15,  the 

complaint of the applicant that he was in the dark about 

the matter of deduction of penal rent etc.and that his 

continued occupation of the quarter at New Bongaigaon after 

the extended period of occupation was being treated as without. 

any authority is not borne on the records. The position was 

made clear vide the two letters dated 31.10.2008 and 06.11. 

2008, as stated in paragraph 4.7 above. 

4.10. That as regards paragraphs 4.16,5.1,5.2  and 

5.3 the rspondents beg to state thatdeduction of rent 
from the applica-nt for the auhthorised and unauthorised 

periods of occupation was made as per thO prescribed rates 

applicable to all railway employees similarly placed. The 

period during which the applicant did not vacate the quarter 

at New Bongaigaon after 07.02.2008(asperAnnexure 8 of the 

0.A.) hado be treated as unauthorised occutippand 

accordingly rent was deducteorn him at the prescribed - 

..--..-- 	 - 

penal rate. The respondents therefore respectfully submit 

that in dealing with the matter there was no violation of 

 

t .  . 
Co 
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(5) 
any of the provisions of the Cons - ituton of India, as 

alleged. The provisons of Railway rules in this respect 

has been elaborated in the respondents' remarks at pare.-

graph 4.5 of this Written Statement above. 

411. That as regards paragraphs 5.4,5.5 and 5.6, 
respondents beg to state that no doubt a special condition 

arose when the applicant was transferred back to New Ben-

gaigaon where he.was posted earlier and where he was in 

unauthorised occupation of the quarter.kltbough the rules 

do not provide that. for automatic authorisation of of the 

unauthorised occupa-tion,the applicant could get an out of 

turn allotment of his quarter as per rule 6.1 of the Master 

Circular which reads as follows:- 

6.0. Outof turn allotmento quarer 

6.1 Out of turn allotment,wherever conceded,should 
be made strictly on the basis of date of regis-
tration in the out of turn register to be main-
tained for the purpose. Placing of an employee 
in the out of turn list, however, is left to the 
discretion of the competent authority, based on 
merits of each case." 
In this connectiOn, fespondents beg to state 

that the applicant, could have applied for out of turn 

allotment of the quarter to Station Superintendent/Station 

Manager, New Bongaigaon, who is the authority maintaing 

the priority regIster for allotment of quarter of his 

department at New BongaigaOfl. It appears all his repre-

sentations were directed to the wrong places, perhaps due 

to wrong advice. Complainmt made to the higher authorities 

just for the..sake of complaint, instead of approaching the 

proper local authorities, did not help the cause of the 

applicant. 

g 
±iu 
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Guwa.hat nch 

Under the circumstances and in 

view of the position explained 

above, the respondents beg to 

st.te that the application has 

no merit and deseives to be dis-

missed with costs. 

..• P. 6....... 
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VERIFICATION 

I, Shri 	 64o f 	 A' -4 

aged about 	_yearsat present working as 	_____ 

-_____ 
,N.F.Railway, do hereby solemnly verify and affirm 

that the statements made in paragraphs I to 6 are true to 

the best of my knowledge and derived from records which'I 

believe to be true and the rest are my humole submissions 

before the Hon'ble Tribunal. 
And I sign this verification on this the.  

day of August,2009. 

Signature 

Cc-ntra AdmirstratiVeTribUfl 

0 	 " AH 	i .!/ LU MUb
Q  
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flivisiunat Personnel 0flicr 

Designation. . % k, fTT 
N. F. Railway, Raniya 



Office of the 
DRM (P) RNY 

Dtd. 06-11-08 
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.HeadTNC/NBQ 
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I Ifl uugti L I iVI/ 1 

- 7) ~ 9, 

Sub: - Refund of penal rent against Rly.Qtr.No. 112/B type 11 at BG co1ony/NQ 
ici - Your application dated 201hOct,10$. 

Inrefereice to your application dated cited above this is to inform you that 

as per Mas.ter circ1r No 49RvisedBE No 3 5/2007 endorsed RIy Bcl s letter 
No E (G) 2tXTY QR 1-6 (Master circular') dated 20-4-07 circulated vide GM (P) 
MLG'.s Jette.r N......E/9/0-4 Pt. \TIl(C) dated 24-07-07against.Para: 1.1.0 on expiry 
of...the  . retention of Railway quarter, the alotment of Quarter 
Tnthen me—of the' employee at the old station will be deemed to have been 
terminated automatically Retention of Quarter by the employee after expiry of the 

- -pes+b1e---peod--wiIl be treated as unauthorized During the period of 
unauthonzd occupation the employee would he required to pay damage rate of 
rent in respect of Railway quarter. Realisation of damage rate of rent shoild not 
he pend,e.don..t,hegrourid that the employee has appealed for regulanization of the 
excess .i.gd1 of retention. 

 

In view of theabove the damage rate of rent recovered from your salary for 
unauthorized retention of the Railway quarter beyond permissible period is not 
iriegular. Moreover the question for refund of damage rate of rent deducted from 
\'ol.r salar' for unauthorized retention of Rly. Qtr does not arise 

Please also note that you have to vacate 
candidate for allotment of quarter. 

the quarter and apply as a fresh 

00-1  
(RC. Bisw.asi) 
APO/I I I/RNY 

For DRM (P) RNY 
Copy to: - Sr. DOM/RNY for kind information please. 	 . 

• • Fnr DRM ( ) RNY 

Centra' Admiriistrativelrihunal. 
14~ 14 11Wf9 	RT(1f 

• TT 	Vsun (f7R s s 
a11t1 Psvs.j Otict, (Le1a C.n. 

• 	, 'nfthi, sjT,i'i-7$l. 
a 	

Iw.l*d.i* 
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GOVERNMENT OF INDIA 
MlNITSRY OF RAILWAYS 

(RAILWAY BOARD) 

Master Circular NO.49evjsed) 
R.B.E. NO; 35/2007 

NO. E(G)2006 QR 1-6 (MASTER CIRCULAR) 	New Delhi, dated 20_ 4_ 07 

The General Managers, 
All Indian Railways and 

- 	 roductzoniñits & others 

sub.: Allotment of Railway Ouarters and retention thereof. 

Master. Circular, No. 49 .. on "ALLOTMEN'r OF.. QUARTERS AND 
RETENTION THEREOP, a compilation of instnictions on the subjét was last 
h,:ouit out. id circu1ted. vide RailwayBoard's letter Nd. E(G)92 QR120 dated 
9!1 /93. Since then the various provisions of instructions, have undergone major 

changes and some new provisions have also been introduced. With the objective 
o bring about all the current basic instructions at one place, the Master Circular has. been updated by incorporating the modifications/additions td theinstructions 

rn this revised Master Circ..ular. The revised Master Circular is as under ,  

	

1.0 	QJassificati2iL of s.taff.as  "ssntial and non-essential" for allotment of 
quarters 

	

1.1 	One of the benefits to which Railway employees, are entitled to is 
provisioniaUotment. of residential accommodation at the place of posting, on payment of a standard rent which is at subsidised fates. 

For the purpose of allotment of quarters. Railway staff are categorized into 
two categories, i.e., essential and non-essential. Separate pools of alllotment are 
maintained for essential and non-essential staff As the local conditions vary, 
Railway Board have not laid down any rules/instructions for uniform ap1ication 
and the actual classiflcation as per local conditions has been left to the discretion 
of Zonal Railway Adm inisti'at ions. 
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No existing Typ-IV or other type of quaerS will be .  

from Non-gazetted pool to Qazetted pool rnrely 

because the number of Group U. staff eli ble for such 

quaers accordde withthe aboviflSuCti0, happens to 

b'the nuber of available quaer.S. than 

Note- ii 	
Employees in old pay scale of Rs. I 320-2040 (Revised pay 
scale R.4000-6000) who have already been allotted Type-UI 

quarters in terms of. earlier orders dated 24/718.9 may retain 
the  Type-ill quarters. However, all new alIonent should e 
made: as per entitlements in this letter. 

(Ref: No. 98/L.MB/10/62 dated 10/1/2000) 
No.98rLIVIB/10162 dated 21-9-2000) 

-----.- 	 ... 

3.0 Enttenseflt/aH0tment for staf[qfl 

................ - 

- ---..............Sedoñd.Fjreman 	.. 
AsstL Guard/Brakenlan, Sr. Second 
Fireman. 	First 	Fireman, 	Diesel 
Asstt., 1 lcciric Asstt. 

. 
Sr. 	Assu. 	GuardiBrakeman, 	Sr. 

• 
:' Fireman. 	Sr. 	Diesel 	.Asstt, 	.Sr. 

Electric Asstt, Shunter 	. 

Goods Guard 
Sr. Goods Guard, Passenger Guard, 

Sr. Shunter, Goods Driver 

Revised—_211  Eiititlemeflf 
scale 

27.50-4400 
	Type-Il 

3050-4590 
	Type-Il 

4000-6000 
	Type-Ill 

4500-70.00 
	Type-Ill 

5000-8000 
	Type-Ill 

Type-I V Sr. Passenger Guard Maii![xpreSs 5500-9000 
Guard. Sr. Goods Driver, Passenger 
Driver/Motormart (Passenger Trains 
and EMU Service) 

Sr.Passenger Li iver/Sr. Mncormai,1 6000-9800 	Type-tV 

(Passenger 	Trains 	and 	ELV[U 
ervicc). 	Mai /FxpresS 	Driver 

c 	n. 

._,.. 	d . 	. '.. 	. ... . 	•:(•.................( 	.l,....i '' 	I 

• 

. 	. 
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40 . :Rule.regardjng allotmeiit of Raiway_jrters tohusbd:iD 

y.TA1lotment. of quarteis to. gazetted aid. non-gazetted staff, where two 
eiñplO Veesof opposite sexes in occupation of two. separate quarters at the same 
station, allotted under normal rules, marry one another, shall be regulated as 
under:.- 

No Railway employee (Gazetted or non-Gazetted), shall be allotted a 
Railway quarter i f the spouse has already been allotted, a quarter at the same 
statIon, unless such. quarter is surrendered. This will, however, not apply 
where the husband and wife are residing. separately in puruance of an order 

- .......... .... ofjudiciaj separation made by any cou. 

-Miere two employeesin occupation of separate quarters at the same station 
allotted under Railway Rules, marry one another, they shall, withm one 
month of the marriage surrender one of the residences 

Where two employees (husband and wife) are in occupation of separate 
residences at the same station, one allotted under Railway Rules and 
ñ'ôTher from a different pool on account of the allottee being an employee 

........... ' 'öfiñOthr Government Depment, any one of them' hal I surrender his/her 
residence within one month of the marriage. 

. i a residence is not surrendered as required .  under (b) or (c) above, the 
allotment of the Rails ay tesidulLe all be deemed to have been cancelled 
.nthè expiry. of such period. 	

. 

. ,In the event of either of the two errkplôyees (husband &. wife) being 
traskrred to another station, he/she (as the case may be), shall be entitled 
for ailouiient of Railway quarter under the relevant rules. 

(Ref. No. E(G) 73 QR 1-44 dated 17.1974) 

Wife/husband of an ernploye cnI on deputation could be considered for 
allotment of,  the same qeaner, already allotted to one  of the spouse, if 
she/he was othen.vise eligible fi the normal course taking her/his date of' 
registration 	for 	quurle: 	ftoin 	the 	date 	of 	her/his 
appointmen'traris.fer!posting at a partiva: tatoo. 
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- -- 	6___EQL ckoningih. nurübr of quarters in plate or unit, 50 shoul • .humber of type. I & II quarters taken together in that place or unit; 	

d be the totiJ 
 

5.7 	Reservation percentage will be apDlied separaJ i' Type ] &,. ivp II quarters.; 

5.8 . Waiting lists have to be prepared eParaceJy 'Or each type of quarters; 

(Ref: No.99_E(scT)j/2 i/i daLe(j 25.6.99) 

llotment ol Quarter 

6 1 	Out of turn allotment, wherever 
conceded, should be made strictly on the basis oLdate of registration in the out of turn register to be maintained for the purpose Placing of an employee in the out of turn list, however, is left to the thscretjOn of the competent at'thonty, based on menis ot each case 

(Ref: No. E(G)66 QRi21 dated 12-10-66) 

..;H. 

 

6.2 	110tyn -ent 0 hanweappedemjoyees 

Requests from the tandicapped persons dppOinted on the Railways under special schemes should also be entertained for r6gistration in the out of turj registe on merits of each case, with due regard to th degree of their dzsabili ,  44 
(Ref No E(G)66 QR 1 21 ddtcd 12 10 1966) 

•.;. 

"Han tilrnent having syrnpoi1.)s UI Jrack Hi aHd Grade IV which inclinj 	- ';kr() 75 di:ahj tis I le 	t; 	Ut id 	Iii an I  V 	orc,c;Led Cardiac 

	

••_, 	
...t 	,'.-.- 	

.., 	
•:.-.-.,.i... j 1:.t.j 	Alt ailu  

6.3 

Heart ailment, having the f0.11w2 Symptoi 	Should he included For ad- hoc :lJotrnent on medical grounds hc concession siou1d. Jiowever, be rescte c j to self ailment only, as indicated below 
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50 	AllotnlcntofRall.y(LturterS - Reservation I rSt,i 

	

.1 	Reservation of 1 0% in respect of Type I and Type TI Railway quarters 
should be made in favour of SC/Sf empiuyees in all the areas where the number 
of quarters is 50 or more. It is further desired that representative of SC/ST 
employees who have been duly recommended by the SC/ST Railway 'Emp1oycs 
Association should also be included in the housing allotment committee in all the 
places wherever it exists. 

(Ref: No.82-E(SCT)26/2. dated 27.9.83 and 
.. No. 2002.E(SCT)J/21/1 dated 20/11/2002) 

	

5.2 	Reservation in allotment of qinirters will ap1y 'only in non-essential 
... ...ca..gorie. 	 . 	. 	. . 

53. The reservation is made against the total number of quarters at a station and 
not against the number of quarters 'n 4 particular pool where the number of 
qudrt6rs,.. is less than 50. .. 

	

5.4 	Two waiting lists are. to be maintained, one general waiting list and another 
special waiting list of SC/SI' Railway employees br allotment against 10% quota 
in ripe I and II and 5% in Type III and IV The SC/ST employees who are senior 
enou and are covered in ge gh neral watting list in their turn will be given allotment 
from the general pool quota Thc special list will be operated only if the 
accommodation provided on the gencial list tails short of this percentage 

.'. 	
. 	(Ref: No.84-E(SCT)I/21/1 dated 22.8.86) 

	

5.5 	The reserved quota is exclusively reserved quota for SC/STs and.aiiotments 
made to SC/STs from the general list is not countable towards the reserved quota 
which has to. be filled by allotment to SC/ST employees who are not covered 
against the genera! (unreserved) points of the . roster within, the vacancies of 
quarters to be filled up at a particular point of time. In other words, SC/ST 
employees allotted Railway quarters on their own service length seniority in the 
general list are not to be adjusted ainst reserved (iioia. 

(Rer: sSi) (i. ' :• 	') 1;?/d:id 9. 0.97) 
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Adh.oc.a1lotment on other m*dicalgounth 

With regard to eflgibility for ad-hoc allotment on other medical grounds. 
such as Pulmonary T.B. and Cancer, illness of parenLs an ,,:i.mhers of the 
faimly.should be excluded, only the illness of the Government serVant himself 
and. c?r  members of his/her family i.e. wife/husband and the children, should alone 
h uunsidered ibr the concession of au -hoc all otrne'nt on these two grounds. 

6.5. Existing 5% reservation of vacancis in general pool for ad-hoc a11otrnefl 
oi nedica1 grounds and physical handicap would cOfltiflUe 

1. ...: '.• 	' 	.; 
'.' .. (Ref:.No. E(G) 85 QR 1/8 dated 5.6,1986) 

6 	Out of turn allotment - fAthei to son /daghter/dependent 

- 	.. 	'Requests from eligible dependent/specified relations of retired ailwa 
exrployees,.. and of deceased Railway employees who are appoiuted on 
öñisidñätè grounds, may be considered by the . competent authority . only in 

cases where, the compassionate appointments have', been made within the 
prsribed .riod"of 24 months. In case, the compassionate appointee: had 
re named in occupation of the Railway accommodation unauthorisedly beyond the 
prmitted period, that m itself would not confer any right in favour of the 
(ompa.sionate appointee, in. the matter of regularisatiori of the Railway 
ccominodation in his /lier name Further. the Railway.  Administration should also 

initiate eviction proceedings soon after the prescribed period for retention of 
iccommodation is over. The special dispensation allowed in favoui of the eligible 
wards of retixed /deceased employecs and tl'eir scope is to he co 'if ned only to 
uLh of the wards as are regular employees 1 nus the. casual .hthour and the 

substitutes with or without temporary statms are excluded from the.r scope. The 
requests are to he considered as under:  

(a) , When a Railway employee who has been allotted railway accommodation 
retires from service or dies while in service, his/her son, daughter 
(uninarried/rnan'ied), wife, husbuid or lather may be allotted railway 
accommodation on out of turn basis provided that the said 'reha tion was a 
Railway employee eligible ibr railway,  accommodation and had been 
sharing accommodation with the retiring or deceased railway empl9yee for 

lSt SiS months before th 	eol rot) rernent or death and had not 
0 

iO inc iii;flc 01 L:... Y'05 2lJgib ft: [01 a 

?' 	 ' 



residence of that typeor .hier type. in other cases, a res 
.:entitied'peoiatypt below is to be allotted. 

(b) 	Requests kir out of turn allotment of Railway accommodation from the 
.ependents/specified d Railway employees who 

are appointed on compassionate grounds may he considered r allotment 
of Railway quarter of one type ie1ow the entitlement of the deceased 
Railway employee, minimum being fype-1 and restricting the allotment 
upto Type-IV failing which Type-JV SpI or the entitied category of 
accommodation to the. compassionate appointee, whichever is higher, 
s.ibject to fulfilling the laid down conditions. This will be applicable to all 

• 	GroupA, B,..0 & D Railway employees. 

(c) 	Provided that in case where the retning employee, including those who take • 	
voluntary retirement, or any member of his. fairil, owns a house in the 
place of his/her posting, the specified relative will rot be eligible for 
allotment of railway quarter on out f turn basis 

(d) 	In case of appointment on compassiGnate wounds, Railway - 	accommodation may be regulaiisei whcre such appointee possessing 
minimum cducational qualification iindergo&s induction trai ning  pro ided 
other conditions regarding eiigibility etc. are fulfilled, ft is, however, 
clarified that such an allotment shall• be purely . temporary, and on ad-hoc 
basis, provided such induction training is regulansed as regular 
appointrnent in due course In cae the tiainee employee fails to quali1' in 
the final examination and is subsequently discharged from sets ice, his/her 
allotment of quarter shall be cancellcd 

6 7 	In the event, a quarter belonging to ci pdrtictliar pool is allotted to the 
eligib1e.depndent of an ernploy.ee:on out of turn basis on retirementldeath of an 
employee who was having a quarter in another pout, thcrhy causing a shortfall in 
the quota of quarter the deficiency so caus&J in that pool of' quarters 
should. beinade good aflle,iest available opportunity, in order that the balance 
is restored at the earliest. 

Note: 

(i) 	Orders regarding non-drawal of house rent aflnwanc.e are applicable only in 
on cases where the dependent is np 	:d ;n Inc stati 	w Iere 	Railway the  

einove nas been aflotted Rafl 	;c m rnanc. 
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The concession ot ad-hoc allotment would no' be available in the ease of a 
.

dependnwh5eeUre employment in the ilway •aft the . date of 
retirement of parent or during the period of re-employment. 

Tr' 	A' accommodation may he regularised in the case of eligible 
dependent on his request, even if, the employee is eli.gib:le. for.Type B' or 
higher type of accommodation. 	 . 

(iv) 	The.concessiofl of ad-hoc allotment to the eligible dependent would not be 
available in case any other dependent• is already in occupation of 
Government accommodation. 

(L_Ad-h0C 	
be

_allotment of lower type of accommodation has to restricted to 
the same area or adjo ing area wtiere retirea ethpiOyeC tS ha"1ng the 
accoithiodation However, license fee/damage rent will have to be paid by 
the retired employee as per relevant rules/extant instructionS if there is 
delay in allotment of alternative accommodahon due to restriction of 

.: :a1ldttnt of such colony. 
 

............................. 	,The da 	of .relarisat ion should be from the date of cancellation .  incase. 
the eligible dependent i already in Railway service and is entitled for 

regularistiofl. 	. 	 . 	 .. 

Where arrears are due from retired Railway employee, a statement 
indicating arrears due, should be famished to the dependent and he should 
be asked to furmsh documentary evidence/certificate regarding payment of 
licence fee/damages from the offiLe where the retired employee was 
wórkng during theperiod in case recovery has already been made, and if 
noi he should. be  asked to make payment of the amount. This should be a 
condition of ad-hoc allotment and should be rnde clear in the letter 
sanctioning ad-hoc allotment. 	 . 

The said employee, who has been sharing accommodation with.the retiring or 
deceased employees is not eligible for H.RA. it should be ensured that no out of 
turn allotment of accommOdation is made to such emp!oyee,in case he/she.has 
been drawing HRA by suppressing the fact that . he/she was sharing the 
accommodation allotted to his/hec ftjher!son/hiishand/wife. 

(Ref No. E(G)83 QRi-3 dated 21.6.90 
E(G)66 Q 1-! dated 25.6.66 

.1 Jatc:d 2fl.6 
F.(G" OR L() daled I -SI .1990 
E(G90 Qk I - 18datcd 20.3.91 

1 , 	• 	 I,et 

-.5 - .-. 
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E(G)91 QRI-lO dated 4.12.92 
E(G)98 QR!-1 1 dated 17.8.99 
EG)85 QRI-14 dated 18/8/86 
E(G)2006 QR1-14(B) dated 20/11/2006) 

7.0 	Allotment of Railway thiarter to TA Prsne13  

74 	All the Railway personnel serving in the Railway Engineers Group Units 
(TA) should be treated as essential staff for the purpose of allotment of Railway 
accommodation. 

V - 	

(Ref: E(M1L)74 ML3-34 dt. 6/6/74) 

• 	 -  FroM7 aongst the uñhoued TA personnel, some of the smaer employees ••  
who show leadership and enthusiasm in TA may he given prefetence over other 
TA. personn1 in allotment of quarters out of turn. Such allotments, however, 
}ióÜId not exceed 10% of the unhoused TA personnel ub1ect to minimum of 5 at 

bigger stations. V  

7 3 	In assessing the eligibility/suitability of such out of turn allotments, the 
recdminendation of the commanding officer of the TA units should be treated as 
final. 

• V 
•. 	 (Ref: No. E(G)96 QR142 dated 3.11.97) 

V.8.0 	Mi3useofRailwayaccommbdatiöii 

8.1 	Railway accommodation allotted to a Railway servant is meant only for 
his/her .bona-fide use and cannot be used for any purpo3e other than residence. In 
order to prevent misuse of Railway accommodation in any manner, a clear 
provision to this effect should invariably be made in qüirtei allotment letters 
issued to Railway servants. The provision should also clearly specify that any 
violation in this respect would result in cancellation of allotment of the 
accommodation besides initiation of disciplinary action undei -  Railway Servants 
D&A RUS. 

u•i: t'1o. E(G)2u02 QR1 •.3 dt. .9• 



of Railway Services (Condttct Rules provides that 
:ept with the previous sanction of the Government. 

i 

 any trade or business, or negotiate tbr,:or undertake 

any other employment Also, in terms of sub-rule (3) of Rule 15 of Railway 

Services (Conduct) Rules, a Railway servant is required to report to the 
Government if any member of his tamily is engaged in a trade or business or owns 
or manages an insurance agency or commission agency. For the purpose of these 
uh-rules. "Government" means the Railway Board in the case of all gazetted and 

non-gazetted staff in the Railways. 

Instances have come to notice wherein commercial activities are carried on 
from the Railway quarters allotted to Railway servants for residential purposes. in 

this—connectroiT mstrtctons have alrcady bee" 'ssued under Board s letter No 

E(G)2002 QR1-3 dated 29-4-2002 (xBE No 54/2002) clanfying, inter alia, thit
%Railway accommodation allotted to a Railway servant is meant only for his/h r 

bona-ficie use and cannot be used for any purpose other than residence Hence, 
rTequest is received from a Railway servant seeking sanction of the 

government unde' sub-rule (1) of Rule 15 or when an mtimatlon is given by 
hun/her regarding business/conhrPCrCIal activity by any member of his/her family 

- 	JTibule (3) of Rule 15, he/she should also indicate the address from which 
• . . . ftëädtity will be conducted: It should be ensured that such activity is not being 

conducted andlor will not be conducted from the . GovernmentJRailwtY 
accôrñmOdation. An undertaking to this effect may also be obtained from the 

	

• 	Railway servant concerned and enclosed with the proposal being sent to Railway 
Board 'for further ,  necessary action 

(Ref No E(D&'\)2000/GS/1-8 dated 3/9/2002) 

90 

9.1 	Save as othervise provided in any other law for the time being in force, no 
Railway servant shall sublet, lease or otherwise allow occupation by any other 

- .. .person of Government accommodation which has been allotted to him. 

• 2 	As soon as the charges of sub-letting areestablished by the pool holder. the 
Io{ment of quarter will be cancelled and the disciplinary authority s.h&E initiate 

: disciplinary pL()CUif 	LiSt the .lW/ servant concerned. in such cases, the 
; Competent Authority may consider placing the delinquent Railway servant under 

rniy alsO be ejow.rcd that chargesheets are issued irnmediateL i 	suspension also. it 
 

in cases where employees ar likely o re dio:tly or where they have alreay 

f 
 barred f retired. since such cises are ke hceon ;e line ur On I 

S •...*. 	a. ., 	a 	 - 
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iL ON 
diiplinary proceedings by vimie of the misconduct being more th'a old. 

9 3 ARaflwaysjjjt shiU, áfler the ca'iceljation of his allotment ol GGvernment accommodation vacate the same within the time-limit prescribed by 
theallothngauthorjty. 

(Ref Rule 15A of Railway Services (Condiit)Rules, 1966 read with 
Board's leerNo. E(D&A9 GS 1-i dt. 1 9.6.98) 

9.4. The Estate Officers/Allotment Authorities on the RaUways, etc.. should carry out checks/inspections every six month', to ensure that the houses are occupied by the allottee Railway servants only and are not sublet to outsjde in Contravention of the extant instructions. 	 . 

(Ref No E(G)86 QRI-6 dt 3091986) 

L!1way  ~_quarters b Railwali ernploye o transfer,  

P iiinent Traisfer 

(a) 	A Railway employee on transfer from One station to another which 
necessitates change. of residence, may be permitted to ren the railway 
accommodation at the former station of posting for a period of two months on payment of normal rent or singk. flat rate of licence fee/rent On request 
by the, employees, on educational or sickic account, the period of 
retention of railway a. COmnlodatj On may he cxt. üded for a further period of six months.on payment of special licence fee, i.e. double the flat rate of 
license fee/ rent. . Further extension beyond the aforesaid period may be 
granted on educational ground only to cover the current academic session 
on payment of special licence fe. 

Beyond the perrnitled/permjssjl);e limits, however)  no further extension will he allowed....on afly.,::grou.nd whatsoever. 	Therefore, no request or representation, on this Score s ""' l lbe entertained 	For all occupations  beyond the.permitted,perjod immediate action should be taken to cancel 	. the áflotinen, Ueclauc Ue OceupaLjm a uiinithorised and initiate evict1, 0 	. proceedings, ctwigini dnrnige rent tr t'hc  

* 



A Railway employee who has all India transfer liabil ity or in the exigencies 
of public service, is posted on transfer to the N..F: Railway, will be 
permitted to retain railway accommodation allotted to him-/her at the last 
station of his/her posting, on pament of normal rert/single flat rate of 
lience fee/rent upto 30.06.2008 or till revised orders are issued, whichever 
is earlier. 

(a) 

.,.. 
	 I V1iFi 

p. 
	

ci 
	2 R AUG - 

-------------. 	- 
Whee the request made for retentiOn of Rajlway. quarle, is on grounds ot' 
sickness of self or a dependent 

member of the family of the railway 
employee, he will be required to produce the .requiste Medical Certificate 

frthn fhc authorized Railway Medical Officer for the purpose. 

where the employee or his/her faiiily member etc. is receiving 
In the eases  treatment from other streams of mcd icmes hkc E-Iomoepathy, Ayurved 

Uflafll, 	
the hfployee wishes to avail retention cf Raiih/aY qU4r r 

- o rftransfer/retlremeflt etc on medical grounds (subject to eligibilItY as per 
policy instructiOnS), he may apply in writing to the concerned Railway 

. . Mdjçai. Officer requesting for a Medical Certificate with details of 

- - -- 

	

	- - - —sickness and subject hmse1f/hcrSelf for medical examination 1 he Railway 
Medical Officer on examination of the sick person may issue a Medical 

with his recommendations, if any, as per his/her assessment 

f . frsfer, during the 	
àcadmiC session, 

the permission to be granted by the competent authoritY for retention of 
Railway accommodation in terms of ttem (a) above will be subject 10 

production of the necessary Certificates from the concerned schoo1IC0I1e 

authority by the concerned Railway employee 

(Ref. No E(G)2000 QR1-2 1 dt 	1 
No E(G)2002 QRI-7 dt 13/11/2002) 

102 	cial ProVision rçsp49f employees 

P  J  
(Ref: No. F{T)200 ORL3 (it. 119/2005) 

•. 	
. 

•',.". 	
1\ , "' 

• 	.. 	- 	- 
ii oiicers who have hten ri crrd id DOSLCd to N F Railway is 

fr knc flue 1 e of the dependent imdy of transfeTed raiiwdy 



If no such certificate is received by 3 1 January and 31 -rijth-e- 	
cbitroning authority may cancel the aliuLmejlt at the quarter in question. 

The request for retention of ehtitled aCCommodation should be received within a 
period of one rionth from the date of relinquishing of charge at the last station of posting. 

(Ref: o. E(G)98QRl17dated 17.11.99) 

. Such officers/staff who by Virtue of the afhresajd instructions have been gi1
wayquarter at the previous place of posting and on 

compleon of thefr tenure at N F Railway are posted to a place other than the pievious place of posting (i.e. where they have been retaini quarter), they will be eligible for permission 	 ng the
to retain Railway quarter under thefr oeüpation .a admissible in the case of permanent transfer. In othe . . 	words, for the purpose of retention of quarter s  the cases of such employees may be treated as if they have been transferred from the place they have -. . .. .. 	

.been . retaining the quarter and permission for retention of quarter 
Considered a's admissible in the case ofperrnanent transfer.  

(Ref No. E(G) 97 QR1-29 dated 15.9.98) 

(1) 	In the event .kailwayofjcerJsiaff on transfer from one pl Involving change of residence has bee 	 ace to another 
n permitted to retain the Railway accommodation at the previous place of posting 4S permissible under the relevant 1nstructio and during the period ot such authoris 

Railway accommodati 	 ed retention of on the officer/stafi is again transferred to N.F.Railway in that case the place where the employee is in authorised retention of Railway accori-irriodatjon in terms of the permissjoii granted in his/her favour by the competent authority may be taken as the "previous place of posting" for the pIupose of reten 
provided that tion of Railway accommodation the Concerned employee has no been allotted accommodation at the new 	 any regular pliic of Ostinp 	bese instructjoiis shall also apply to cases where retentior of quarter is/had been peiiej under any 
other general or specjflc order Othe Mu Jry 

of Raflways 

(Ret No. E(G20e I QR 1  -19 dited 4-i 0-2001) 

the railway quarter at the last station o his/hr Dostin 	Suc will also have to he fianishee at the JAfl 	I ee;<ng retention. 



j 

r) I 	fiI'C 	4 

'1O3'Speia'tprO1iSion in respect of.  
tô.the Railway Board's Cifice. 

At 	of th Northern Railway posted to Minis 	of Railways 
(Railway Board) at New Delhi/Delhi area may be permitted to retain the ..Northeffl... 
Railway quarter at New Delhii'Delhi area for a period of 4 months on payment of.. 
normal entJfiat rate of licence f/rent. Further retention for another two months 

on the grounds of sickness or for 4 months on the grounds uiducatiOn of children 

may be allowed subject to fulfilment of conditions in regard to producçioii of 
certificate from the medical/school/collcge autforities. This will be subject to :- 

that the employee on transfer to Board's office immediately applies br 

. -.-_Uotmnt- General Poo..accommodtion an d.  

that when an allotment is made by the Directorate of Estates the employee 
accepts the allotment and moves to the "acommod'atión within th'e 

permissible period 

(Ret E(G)85 QRJ-9 dated 15/1/90) 

10.4:On transfer to the same electrified suburb area 

An employee posted at a station in the electrified suburban area of 
Railway may on transfer to another station in the same electrified suburban ar a, 
be 	 a in the Railway quarters at the f permittedto ret orzr station on payment ot 
normal rent/flat rate of licence fee'rent provided - 

(a) 	the Railway administration AS satisfied and certifies that the concerned 
I 	employee can conveniently commute trom the former station to the ne w 

* 	

. . station for performance of drny without loss of.efficiency and 

(h) 	the employee is not required to reside in an earmarked Railway quarter. 

(Ref: E(G)85 QRI-9 dated 15/1190) 

10.5 Retention of Raj1W#_Y_j!CC0Mn -u)d a fi o fl  y the_Ra.U.!itJt2 fl. 

Since the staff of Railway Audit Department also encounter, the, same 

~441) 
fTicuhies of dislocation on' trnnsfer fmm one ol:tce to another and have to apply 

the same Quarter Controfl ing Ahynts br allotment of Railway 

(1 
, C-- • 	

-- 

1 ', 	•, 
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accômmôdátion, as the Railway employees, staff of Rai1wr/ Audit Dc 
may be extended similar facilities for retention of Railway accommodatji 
'eventfraiisfer necessitating change of residence as extended to 

es—a--per—para--F .... oFBoard's letter No. E(G)2000 QR} -23 dated 
.1/6/2..O01.(parar 10.] of this Master Circular). Accordingly, the following provision 
is added asItem (d) under para 1 of Board's letter No. .E(G)2000 QR1-23 dated 
1/6/2001 and maybe deemed to be part of the nstrocricns from that date: 

'(d) These instructions will also he applicable to the employees of Railway 
Audit Department in allotment and occupation of Railway 
accommodation." 

(Ref: E(G)2005 QRI -13 dated 6/7/2006) 

10 6—Retetho of RiJw 	artr b aprtzs 

A serving employee who is selected as an apprentice either departmentally.  
.othtp.ugh .the...R.R.B. may be allowed to retain the Railway quarters at the station 

frOifl *he he/she proceeds on training, dung the period of hiser 
apprenticeship. 

Note: ... 	 -. 	 . 

All transfers shoUld be treated as permanent transfers unless the orders Of 
transfer themselves specifically indicate that the transfers are 'temporary" 

In the case of house owning employees the ¶Iormal rent means the rent 
. . reqred:to be paid by the house owning employees ill terms of the Ministry  

of Railway's letter No E(G) 77 QR 1-53 dated ii 7 1984 and E(G)87 QR 
121 dated,.18.3.1988. . 

A rnernhei of family means husband or witc. as the case may be , and 
child/children only. Dependent relatives such as widow mother, dependent 
brother or sister are not to be included for the purpose of these concessions. 

j:) 	The current academic session refers to annual academic course ending with 
annual examination plus fifteen days and not till the rsuits chereof are 
announced. It does not also mean the total duration of any course of study: 
for example, in respect of three years degree course, the current academic 
session means first or second or third ear of tEe course., as the case may 
be, and not the total three years. 

t) 
	 •4 	

••f_ 
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An employee will have to furnish prop crti 	from the recognised •Hilstutiom'- Certjficatcs for attending any parttime course or any course not 
recognLsed by the EducatiOn Department of the state is not acceptable for 
the purpose of retention of Railway quarter on educational ground. 

v) In case an employee requests for retention of quarter on the ground of 
sickness of self or a family member and also on accoun.t of edication ot' a 
child/children, the permissible periods for retention of qur on the 
ground of sickness and/or education will run concurtently and not in 
separate spells. . 

• 	. 	.•.•.•• 	.. 	(Ref E(G)85 QR1-9 dated 15/1/90 & 
(G)2006 QR1-14(A) dated 20/11/2006) 

10.7 Temporary transfer: 

(a). 	During the entire period of "temporary" transfer an employee rnay be 
pçinitted to retain, the quarter at former place of posting on payment of 
normaL rent/flat rate of licen&..e fee/rent 'I emporary transfer should not, however, be ordered for a period of more than four months unless there. are pressing circumstances.. 

(h) 	
Temporary transfers of non-gazefted employees initially for a period in 

excess of four months or by extension of the temporary transfer for periods 
aggregating more than four months should oe ordeied personally by an 

.44.thority not lower than the Divisional Railway Manager In respect of 
Gazeed employees, such temporary transfeis should be ordered with the approval of the General Manager. 

(c) 	In cases where temporary transfer is converted into permanent one, the 
Railway employee may be allowed to retain the Railway accommodation at 
the old duty station for further period as admissible on permanent transir 
on payment of rent as prescribed therefor, from the date on which the 
employee is informed of The permanent ftnansfe,. This period will be ovr and above the period already allowed to the employee on temporary ra ns fer. 

"he Ra ilway Adj'• 	sbou 	transfr well before expiry of the period of four 1 nth; of ternpora. transfer and r 	decide whether the tcrnporry ranstèr irendv ordered should COntiñu to he ternporry or he converted into 	neanen1 one., to ensure'hat in the çt 
. 0 6 twoIfl 
,.seii. P.TØISI S1.es (L.$& C*P 



total period of retention of Railway quarters on payment of normal rent flat 
eel rent is normal!)' restricted to a period of six months. rate of licence f  

................... If .... an empioyee already on temporary transtèr to a station is again 
transferred to yet another station either on temporary or on permanent basis,. thç 
permissible period of retention of Railway quarters as applicable in the case of 
temporary or permanent cian-ifer will count from the date of trCIriSIeT of the 
employee from the statibn concerned, for the purpose of retention of quarter at the 
original station. in the case of permanent transfer of an employee to another 
station from the station where she/he was on temporaryy transfer, the limit of six 

- months as in paraiO7(d) above, for retention ot quarters at the original station on 
norrnahentflaL 	UI ucencc iC I rent WU1 hUt ap.JiJ. 

(Ref E(G)85 QRl9 dated 15/1/90) 

upl•ns 	 .. .. 	. 

Railway employees rendered surplus and posteci a a new station be allowed 
- -_---EeteritlOfl of Railway accommodation already allotted to them at their respecti've 

previous places of posting on normal rent for a period of 3 years or till allotment 
ôfRái!way quarter at the new place of posting whicthe'er is ar1ier. The period of 
3 years shall count from the date of issue of transfer orders. 

(Ref. No E(G)2003 QR1-18 dt 8/9/2004) 

109 Rajy_off5SI.aff 	 Sta1 	Scheme 
and to oth er_p 	 C it 	cQ.!pJ242tiOD from 
General Pooh 

(a) 	aaiiway 	officers/staff poceeding 	On 	deputation 	to 	CentraV 
Ministries/DePart1fle1ts including UPSC, CVC and other central organizations 
which are eligible for allotment of accon'modation from General Pool by 
Directorate of Estates would he governe4 by instructions governing rete:ntion of 
Railway quarter in the case of permanent transfer, i.e., para 1 of letter No. 
E(G)2000 QRI-23 dated 1/6/2001 (para 10.1 of this Mister circular). 

The earlier provision contained in para 4 of letter No. E(3)2000 QRI-,23. 
dated 1/6/2001, 14/2/2002 and letter No. E(G)2003 QRI - l 9 dtd 1 91412004 have 

been superceded vide instruCtOflS dated E(G)2006 QRI -14(A) dated 20/1 L'2006. 

(P e" Ne'. i• ((' )206 CR I - 4(A I dated 201 /2006k 

- 	.,, T I 
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(b) 	Deputation to state (JOVtfliflLI11 dud Cac M1ntris 	s'de DeTh 

does not exist, rules of normal 
permanent transfer will be applicable 

(Ref: No. E(0)2000 QR 1 -23 d. -s2 	and -L2/200 

10.10 Group 'A' and 'B' Railway officers appointed in the personal staff of 
President, Prime Minister and Ministers in Central Govt. may be separated from 
the group of-officers on deputation to Central Govt. Ministries/Department and be 
permitted to retain Railwai quarter for the entire tenure of the posting wilh 
Presidënt,.Prime Minister arid Ministers in Central Govt. without the requirement 
of.registèring for allotment of General Pool accommodation for which they are 
othë ië1Fgib1e 

(Ref: No. E(G)2003 QRI-19 dated 2/9/2005) 

10 11 An employee on deputation to another MinstryJDepartment of Central or 
State. Govt. in' India (not covered under provision 10.9 & 10.10 above) may be 
permitted to retain the Railway quarter on the terms and conditions as applicable 
inthecasèof.permanent iransfer. . 

• 	
S 	 (Ref: No..E(G)85 QR1-9 dated 8/1/91) 

1,0.12.' Deputation abroad  

An employee on deputation abroad ray be permitted to retain the Rai!wy 
quarters as follows : 

(a) 	for. the entire period of his de,utation abroad provided family passage. 
facility is not availed of, 

(h) 	in case an employee avails of the family passage concession he/she may be 
permitted to retain the quarters fora period of two months or upto : the date 
of departure of family in India', whichever is earlier. 

ote: 

(1) 	1)cputation abroad" means transfer o.f an unipovee f'c Sa.:.V ICC abroad, 
....vhich reriod 'pay and 	 is charged [o 

Government of India revenues. 

10, 
.ss• 
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1il way employees posted abroad In the India n Missj 	againt posts, pay and allowances of which are boiie by the Ml5 of Railways Will he 

	

earaonpennanF 	the Pwose of retention of quarter in india. 

: 	Qi! u 	•90) 
10.13 

roceedOn  (0)  

•RlY4Y 
0f1icerslstaff Posted c>rl deputai0n to newly formed Railway 

Public Sector 	
may be permied to retain Railway this facility can be provided by the Board on n'erlts on a questby the PSUs and will be applicable erly for a 

period of five years from the date Ôffnöoratjon of the 

:Th rent chargeable tow 
pennied 	 ard retention of ailway accoIllmodatjQj] to Railway employe on deput1011  to PSU5 are Contained in Pa1S 2 & 
a of leer 	E(G) 2000 QRl23 dated 1.6.2001. In supercessjon of these -u has been decided that in cases where R411 Way employees on deputaon to PSUS are allowed to retain 

Railway acconod011 at the previous Plaeof posting, the concemed 
PSU/Organj5j Should Credit to the concemed Railway unit, the amount equiva to the cntltlemeiit 

for the leased accommodation of the Raihay employee avaihna the ret0 
W i 

(Ref, F(G)2000 QRl23 dated 1/6/70n I 

1;.. 

10.14. 
(u)2006 QRJ..14A) dated 20/1 112006) 

(a) 	Riway officers/staff  Railway PSUS/S 	posted on deputatjo11 to Other Railway 	d flOn-• ocjetjes already established for more than five ye would be permitted to ain the Railway quarters only for a eriod of'o months on normal 
rent chargeable from the date they have joine Pub1j Sector Unit. After this peod, they will be treated as unauthorjsed Occupafltc 

and aetjp taken accordingly. 

(b) 	Raijwa cnlrj vee; 0:? spci0 	to Rij 	or IR CQ\( eXCfj 
t'or Railway works only wHi, however be ajJozJcd retep) oi accommodat;on at the 2rcv;'. 	-c 'p 	a pehoij ot one vei 	a in 

arid upto a max: -nIfl prnd of uo years uniy. 

'1 



(e) . The deputationist Railway employees o Delicated Freight Corridor 
- - 	Corporation o India Ltd (DFCCIL) and other S.P 'Vi may cc a1!oved to tetain the 

Railway accommodation at the previous tilace of poting for a maximum period of 
• . 	five years from the date of setting up of the SFVs or till the con pletiori of 

construction of accommodation, whichever is earlier. 	. 

(d) 	The rent chargeable towards retention of Railway accommodation 
permitted to Railway employees on deputation to PSUs are contained in paras 2 S. 
3 of letter No. E(G) 2000 QR1-23 dated 1.6.2001. In supercession of these 
instructions, it has been decided that in cases where Railway employees on 
deputatioii to PSUs are allowed to retain Railway accommodation at the pfln'iOUs 

place of posting, the concerned PSU/Organisati.on should credit to the concerned 
Railway unit, the amount equivalent to the entitlementtor the leased 
accommodation of the Railway employee availing the retention facility 

(Ref E(G)2000 QRI-23 dated 1/6/2001 & 
E(G)2006 QRI-14(A) dated 20/11/2006) 

10.15 Special provisioiifcjr Railway epI óyees on deputation to CR1S 

- 	Considering the fact that CRIS is a Society which cannot make profit and 
all its expenditures are charged to the Railway Projects, CRIS has been separated 
from the group 01 other PSUs for the purpose of aliotmentJretention of Railway 
accommodation. it has been decided that in the event of a Railway employee 
proeedmg on deputation to CRIS, retention of Railway accommodation at th 
previous place of posting will continue to be governed by, para 3 of Railway 
Boards instructions datd .1/6/2001 (para 10.14 of this Master Circular) 
permitting retention of Railway quarter for a period of.oñly two months. In the 
event. the deputationist Railway employee is posted by CRIS at the same station 
(from where the employee has proceeded on deputation to CRIS) where he/she i:; 
in allotment of Railway accommodation, on a request frorn CRIS with a certificati 
that no accommodation is available in its pooi for allotment to the coiicemed 
employee, the deputationist Railway employee to CRIS may be allowed to retain 
the Railway accommodation under his occupation so long as the ernptd'ee 
continues to be on.deputation to CR15 and posted at the same station.. in case the 
dcputationi.st Railway employee to CRIS is posted at a different station, Railway 
accommodation as per the entitlement of the said employee may he allotted.fi)r the 
entire period of deputation to CRIS. 

(ReU: No E(á)2dO5 RN5-8 dared 9/9/200S) 

Iy 
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10.16 P 

Railway 3oard in their Meetin held on I /i0/2QQ6 have reviyed the inStructions contajne(j in Board's letter No. E(G)2002 QRJ-5 
dated 19/1042004 regarding retentioniajioent of Railway accomrnOdtjoj to rai1wy employees 

	

service. The following deci 	
UieirretirelienUojuita 	mnfr retireet om Railway sions have been taken: 

a) 	Railway officers on ret;rernenUojufltary re'Liremeni and 
subsequent re- engagement in RC'' as Vice Chairmem rMembers shall be entitled to retention of Railway quaer lbr a total period hf four 	on øayment of normal rent and further period cf four months on paylnent 

of special iiccnc fee, as permissible in the case of flonnal retirenent The Vie Chain en'Mefl. of RCT can. 	avail the benefit of retention of aCConufodatjn admissible on retirement in broken spells, if they so desire, either at the time of their rtfrement'vojun 	retirement from Raiiway ser4ce. or flnal from RCT or pai of :  it the time of re 	
eiirement 

tire,menvolunt 	retirement from Railway ervice and the remaining pa at the, time of refrmcnt from RCT. Thus, the benefit can b.c availed, in one or more spl1s subject to the condition that the total period of retention does not exceed .' '• 
	eight months 	. 

ilway offlcers on retiremenyolt 	retirement and stbsequeht re- engagement rn CAT s Members shall also be entitled to reteiitj 	of Railway quaer for a period, of four rnorfths on arnent of normal 
rent and a fiier period of four months on Payrnent of special licence tee, as permissible in the case of normal retirement 

c) Railway officers re.-'engaged in RCT, who do not avail retention of 
Railway accommodation on ret rement/volun tary retirement from 
Railway service as at(a) above shall be entitled to retention of quaer at the time of retireme t . from' RCT for a period of 4 + 4 	'th or the remaining pot 	 mon ion of the retention (i.e. 4+ 4 months thinus the retention already availed at the time of retirement from Railway service). 

d) The.Railway officers re-engaged in RCT añer their retircme:nVvoJta 
retemeiit and posted at the same station from where they retired shall be allowed to retain ft same accomn)datjc)fl SO long as they cOfltiflu in RCT at the same station provided the occupe house is nor an earmarked houSe. 

e) 	Vice Chirm 	ol RC'I not ha'vij Ra way aCConlrn,ocjo0 s1ia be eligible for aIm& 	Qt' 'i'yoe-JV SpL., 1ype-V or Type- VI cate, of 

lI 
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• 	 ruiilway accommodatioiis and MemhersiRCT not having Railway 
accommodation shall be eligible tbr allotment of Type-IV SpL or Type-

of accommodation on their ttrLn at their place of posting. 

t) Prior to authorizmg tetention of Railway accorrunodation in favour of 
retired Members/Vice Chairmen (.f RCT, the rental payable for the  
period of retention should be remitted in advance prior to retirement. 
Further, two serving Railway officers with at least 2 yea' remaining 
service should act as sureties on behalf of the Mernber/Vj Chairman 
for clearing any outstanding dues that may accrue, 

g). Offlcers working as Vice Chainnen/Mernbers of the RCT as on 
13/1 1/2003 (i.e. the date of first decision of full Board on the subject) 
shali oe covered oy mese flues To that extern oiuers as above are tobe  made applicable retrospectively 

h) In the case of occupation of earmarkcd/nonpooled accommodation at 
the time of retirement, retention thereof should be permitted tbr a period 
of two months. only and within this period an alternatii,e 
accomjnocjation of entitled category may be allottc d and retention for 
the balance period permitted as provided above 

(Ref. NQ. E(G)2006 QRI-14(B) dated 20/1 i/2006) 

10.17  

An employee deputed for training in any .  Raihvay or non-Railway 
training institute/place or to attend seminar, (onference, etc., may be 
pennitted to retam the Railway quarters for the period of training, 
seminar, etc. on payment of normal rent/flat rate of licence fethCnt. 

An employee denuted for training abroad under any aided ;cheme such. as Colombo plan, etc. or at Goveriji•it expenses may be pemitted to 
retain the Railway quarters for the entire period of deputation for 
training abroad. 

When an employee already transferred from a staivn is dputed toi' ainir.g in India or abroad dung the permissible period ur rtenton of 
Raiwav quarters at the old station, the period .f ret tcv of quarters a! admissib on transfer will he automaril.lv go extended dy the f ie1;!t.tjon IGJ. training. The cen ro ho 	'ci fl f ()fl 	(fl 	)rt rr 	 o'r' 	p / rl 	

Oi 

r 	. 	'•r,-lt 	 - 	- 
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if the training commences fioni a date 	it two month 
transfer and special licence lee ix it commences atter me tirst 
months. 

(Re E(G)85 QR19 dated 15/1/90) 

10.18 Leave includi n.  

(a). 	A Railway employee, in occupation of Railway quarter may be permitted, 
while on leave for a pezod not exceeding 120 days, to retain the quarter for the 
period of leave on payment of normal .rent1tflat ratf of licence iee/rnt provided 
the. authority sanctioning  the leave certifies that the employee ccnceried is Iikehv 
to be posted back to old station on expiry of his leavL 

(bi - When an employee takcs leave (LAP) before he/she is ordered to be 
transferred, he/she may oe permitted to retain the quarter for the period of leave 
upç the date of transfer/relief on payment of normal rentlfiat rate of licence 
fee/rent and thereafter he/she may be allowed retention of the quarter as applicable 
in a.eof'transfer on payment 'Of rent, as specified therefor. 

(c) 	When an employee takes leave after he/sht. is transferrcd,relievd, he/sh 
may be permitted to retaiti the Railway quarters at the old station for the period 
permissible in case of transfer counted from the date of relief on payment of rent, 
as speufied theretor The period of retention of quartei permissible in case of 
leave will not be allowed in addition 
,;.::. 	. 	 . 	.. 

• 10.19 Leave on Medicil Ground: 	 . 

) • 	(i) ' 

 

An employee on medical leave may be permitted to retain the quarter fc)r 
• 	the flill period, of leave on payment of normal rent/flat rate of licence ted tent. 

When an employee already on medical leave is ordered. to be 'tr.ansfCned to 
another statioji, retention of Rai!way quarter will be permitted frr the period ni 
medical leave on normal re.nti'flat raic of licence 'fec/rent and thereafter for periods 
as admissible on transfcr OfI pyrncnl of rout as specifled in case of transfir.. 

When an, empoye' 	raCi 	eie'ied ui ranster to another station tak 
leave on medical ground, 	pcnnd fOr re nto.r of Railway quarter on tiao 
will automatically get 'xdd by the 	md of sanctioned medca! 
the period of medics.l 	ntormldl rent/fThi.ra te of licence tCe/rrn shnu 	hc 

....,, 	' 
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• 	
- 	 - 	 - 

• 	 •• 

• 	
• -. 	 charged it the medicai leave is tajen from a date wthi.n the nrst two months of sfWddublthe fiat rate of licence fee etc. if it is taken afler the first two • 	 months. 

10.20 Maternity Leave: 

An employee granted rnaternty leave may be pemiitted: to retain the. 
Railway quarter for tht. period ot maternity leave plus any leave granted in 
continuation thereofsubject to a maximum of 5 months. 

1021 Leave Prepratory to Retirement 

An employee granted leave preparatory to retirement may be permitted to 
retain the Railway,  quarter for the fullperiod of leave on average pay subject to a 
maximum of 180 days. 

1022 Leaveranted to employees who retire under the provision of FR5L 

• 	An employee who retires from service under the provision of FR 56(i) may 
be permitted to retain the Railway quarter during the period of earned leave, not 
exceeding four months sanctioned preparatory to retirement, on payment of 
normal rent The opcession regarding retention of Railway quarter after 
retirement will not be available to such a retired employee, in addition 

10.23 Retention by State Government/Union Temtons ewiAovees on 
• repatriation. 

An employee of the State Governrnejit'Tjn ion Tritory on depu tatio.n with 
the Indian Railways may, on repatriation to tho parent GovernmentTDepartrncnt be 
permitted to retain the Railway quarter for a period of 2 months from the date of 
relief on payment otn.ormd rent. 

10.24 Leave ex. india 

An mpoyee on leave ex - india not exceeding. 80 days may be permitted 
to retain te qu 1 - ren pa ;ci o normal rent!.thIL rate ni ucence tee/.ren or tJle 
1ire r''- 	.-r. 	 •-' 	 - -- 	 - •: 

•. of 14ft OMMIn t TM q 
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• o ide'Indi'a and the competent authority ceii fi 	tha' 
-----reposte.d--to-the-p-lace ofpoeting on e'.pu-y o"the Ieav nerec 

10.25 Study Leave: 

in case the officer is in ..nCcupaton of accommodation below his 
entitlement, 'for the entire period of study leave on payment of normal rent. 

In case the officer is in occupation of his entitfed type of accommodation, 
for theperiod of study leave but not exceeding six months on payment of normal 
rent provided that where the study lea'e extends beyond six months, he may he 
allotted alternative accommodation, one type below his entitlement, on. the expiry 
ofsixnionths'or from the date of ;ommenccment of theud) ie4ve if iie so 

•désirë  

In cas the officer does not want to shifi to the house below his entitlement 
- he will be charged specaI licence fee toi the entire period of study leave after the 

which Only nol rent should be charged. 

(Ret': E(G)85 QRI-9 dated 5/1/90 
• . . . . ': 	: 	E(G)91 .N61 dated 22/9/92) 

10.26. Missing Railwyempioyees 	 . 

Th frm1y of nnssing Railway employees may be, permitted to retain 
Railway quarter for a period of one year, on payment of normal rent, fron' the date 
of lodging of FIR (the period from the date from Which the employee is missing 
tiU the date of filing FIR woul I autoniaucally gt r gulansed) with the police by 
the fathiiy: of missing Railway employee. On the certificatiofl of the pOiie 
authorities that the missing emplOyee is not traceable and the whereabouts of the 
person could not he known, thç family of the missing Railway employee may he 
pemiitted•fiirther retention of Railway quarter for a period of one year on payment 
of normal rent. 

I-I 

10.27 Retirement 
(Ref: No. E(G)200 J QRI-1 7 dated 17/7/2002) 

Railway employees or ;r 	.. ..O2. Vn)Untay retirees end rflOe 
retired compulsorily, i.riay b 	ei ;n wi 	n 	 Rei wav 
.:r;tjafl Tom. a r; 	.: 	. 	:;. 	. 	 ':'' norma I reri; 	•r rate 
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otspecialncence fee, i.e., double the nonnal rent or double the flat rate of licence 
.eè.., This is also applicable to audit staff doing Raiiwy audiL work. The t.as e of 

iaation grOunds: are also to be treated at par with 
... .onnal retirement. 

Beyond the perrnitted'per:nissi bie period, however, no firther extension 
will be allowed on any ground. whatsoever. Therefore, no request or 
representation on this score shall be entertained. For all occupations beyond the 
permitted period, therefore, immediate action should be taken to cancel the 
allotment, declare the occupation as unauthorised and initiate eviction 
proce4ings, charging damage rent for the over stay. 

(Ref No E(G2000 ORI-23 dated 1-6-2001) 

Retention of non-pooled Railway accommodation in the event of transfer, 
retirement. etc.is  governed by instructions contained in letter No. E(G) 2001. N4-10 
dated 17 92002 In partial modification of these mstructions, it has been decided 

-that--the-Railway employees in occupation of non-pooled Railway accommodation 
at.the tjthe of their retirement may be allowed retention of the non-pooled 
accommodation under their occupation for a period of two mo'iths only. In the 
eveji;t1e concerned reftred Railway employee so desires to further retain Railway 

on rqüëst, an . alternative Railway accommodation of his/her 
.eii4tled category may be allotted at the place of his choice anywhere in india, 
subject to availability for the remaining period of six months, on payment of usual 
rerit as,çharged in the ease of retention of accommodation on retirement under the 
extábtnstructjon (Para-5 of letter No E(G) 2000 QR 1 23 dated 1 6 2001) 

(Ref No E(G)2006 QRI-14(B) dated 20/11/2006) 

10.28 Resigiation/disnijssal/remoyj: 	. . 	. 	. . 	. . 

An employee who resigns from service or is dismissed or removed from 
service may be permitted to retain the railway quarter for a period of one month 
only on payment of normal rent/flat rate of licence fee. 

(Ref E(G)85 QR1-9 dated 15/1/90) 

10.29 Death: 

The fiimily of an aflottee iiiiJway empioyee who dies while in service may 
he permitted 10 retain the Railway qa i ft 	 ud ol iwcnt tour rnonth 

-. 
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(iii) One set of post-retirement pass shouii be disaliovei for ''very in 
reteitfFf 'i1Wy... uäer by retired employee in te 

iOh o:iRailway Servants Pass Rules. The concerned retired employee 
the privilege of ppst-retirement passes, after the period, during 

which the forfeited passes would have been admissible, is over. A show cause 
notice to this effect may be issued to the retired employee before disallowing the 
pass. 

(iv) The provisions under Sub Rule (8) of Rule 16 of the Railway Services 
(Pension) Rules, 1993, as reproduced below for ready reference, shall be strictly 
followed. 

b . 

In respect of Railway servants holding Government accommodatiOn 
allotted by Directorate of Estate, procedure as specified under Rule 16(1) to Rule' 
67)bRilway Services nsion) Rules 1993 would be applicable. 

(Ref: E(G)2000 QR1-23 dated 1/6/2001) 

Sub RUie 8 of 

 

Rule 16 of'Railway Services 'i Rules). 1993 

"8(a) lncàse where a railway accommodation is not vacated after superannuation 
o.the .Rilway servant or after cessation of.his services such. as on voluntary 
retirement, .ornpulsory retirritnt medical invalidation or death, then, the full 
amount of rctirLment grati.iit's, death gratuity or special contribution to provident 
fund, as the case may be, shall be withheld. . . . . 

. .•• The amount. withheld under clause (a) shall remain with the Railway 
administration in the form of cash. 

In case the Railway accommodation is not vacated even after the 
permissible period of retention after the superannuation, retirement, cessation of 
service or death, as the case may be, the railway administration shall have: the right 
to withhold, recover, or adjust from the Death-cum-retirement Gratuity, the 
nOrmal rent, special licence fee or damage rent, as may he due from the ex-raiiway 
employee and return only the balance., if any. on vacation of the Railway 
accOmmodation. 

' Any amount reniainii1Z unpcnd iite the aijast'ment made under etause (c). 
may also be recovered without the consent 	the 'pensioner by the concerned 



nis Officers from the dearness relief u( the ensiocer' until fuLl recovery of 
such dues.has.been made. 	 - 

(e) 	Dispute, it any, regarding recovery of damage5 or rent trom the ex railway 
.eniploy.eeshall be subjecr to adjudication by the concerned Estate Officer 
appointed under the Public, Premises (Evicl.ion of Unauthc'rised Occupants) Act. 
lvii 40"ofl5fl). 

.(Ref: No. F(E)IH/97 PNI/14 (Aniendment)dated24/5/2000) 

item 'N.o,XX below Column No.. 3, in Schethile IV (Post Retireoet 
Complimentary Pass) of Railway Srvants (Pass) Rules, 1986 

(,nd Edition, 

. .."• "(XX) One set of post-retirement complimentary pass 'shall., be disallowed 
for 'every ',month of, unauthorised retention of /railway quarters by retired 
officer/staff1 For this purpose, a part of month exceeding 10 days in any calendar 

. . 'pioiith;shallbe taken as a full month. A show cause notice tothis effect may be 
issued to the concerned retired employee before disallowing the complimentary 

- -. passes--- e concerned retired employee shall be allowed thepost-retirement 
complimentary passes after the period during which forfeited passes could have 
been admissible is over."  

:Notwithstanding anything 'contained in the general" orders, 'guidelines' 
etc., in regard to allotmentlretention and charging of rent in respect of 
Railway accommodation in Railway Board's Master Circular No. 49 '(No. E(G)9'2 
QR1-20 - Master Circular) dted 19/1/1993 as further amended from time to time, 
the Ministry of Railways (Railway Board), for reasons to, be recorded in writing, 
may. mak.e 'reasonable relaxai6ns in public interest in all or any ,  of the existing 
provisions theein regarding allotment/retention of Railway accommodation and 
charging of rent therefor, for a class/group of employees. 

Every proposal meriting 'reiaxation to cover a group of such ,individuaJs 
affected by extreme hardship on medical grounds, shull be considered by t1e lull 
Board in terms of iaic down policy guideLln'cs/instructions regulaiin.g the subject 

. 	

Le1 
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matter, vis-à-vis the operational and administrative needs of the Raih' 
desion taken by Board, thereon, shall b communi:.atd by issue ofrders 

Notwithstanding . anhing contained in paras above preceding, Boara may 
älO'periiit retention of Railway accommodation as a special case in the case of 
individuals constituting a class on medical grounds which necessitate the retntion 
oRailway accommodation beyond the permissible period". 

The foflo wing pco dureguideiincs . sh afl be followed n proeessiog eases 
for' grant of retention of accommodation over and above the permissible period as 
laid down in the generalinstructions:- 

	

(i) 	The individual Railvay employee who seeks retention of Railway 
L 	.. ..a 	 . 	,i.. 

-. . . 
	 '... ... COu1mOuauuii uCyuziu 	 w 

policy on medical grounds, may apply to the quarter,  controlling 
authority alongwtth certificate from  the Railway Medical 
Authorities TI he quarter controlling authority shall process the 
rejuest for the personal approval ot the General Manager.  

	

(u) 	If the General Manager is satisfied that there are adequate and 
ionable grounds for permitting further retention, he may make 

his recommendations to the Railway Board with a speaking order 
for grant of this dispensation. 

The retention of Railway accommodation beyond the permissible 
period on medical. grounds may be granted by the competent 
authority for a period not exceeding 'one year in' any case. 
The benefit of retention of Railway accommodation shall be 
admissibl. in the ease of severe illness of Railway employee 
himself7herseff or any member of the empioye's family as defined 
in the Railway ServanLs (Pass) Rules. 	 ' 

'"Severe illness".in such cases means illness of the nature of acute 
debilitating disease, which requires hospitalization and/or 
prolonged indoor medical treatrneni or repeated indoor treatment 
to the Railway emplOyee or any member of his/her family,' which 
must be duly certified by the concerned Chief Medical Director 
of the Rai]way recommending such retention of Railway 
accomrnodation. 

The rate of rent to he bar en uc 	e: ended retention shah be all 
tour times ot the nurn 	cere iee per mnnth 



JDTh 
ats Officers from the eirness relief of de en<ner until full recovery of 

H. such dues. has.been made 

(c) 	Disputi, 11 an, iLgarWng reLovery of damag or rrit from th ex railway 
employee shall be subject to adjudication by the concerned Estate Officer 
appointed under the Pubiic Premises (Fvieton cf .cuuthorsed Occupants) Act. 
1971 (40 of 1971)." 

.(Ref: No. F(E)111/97 PNl/14 (Amendment) dated 24/5/2000) 

Item No.XX below Colurnu No. 3, in Schedule IV (Post Retirement 
Complimentary Pass) of Railway Servants (Pass) Rules, 1986 (2nd  Edition, 

. 	. 	. 	.. 

"(XX) One set of post-retirement complimentary pass shall be disallowed 
for eveiy'.,.month .of .unauthorised retention of/railway quarters by retired 
officer/staff. For this purpose, a part of month exceeding 10 days in any calendar 
month: shall be taken as a full month. A show cause notice to this effect may be 
issued to the concerned retiredemployee before disallowing the complimentary 

F;.iT concerned retired employee, shall be allowed the post-retirement 
complimentary passes after the period during which forfeited passes could have 
been admissible is' over." 

(Ref: No. E(W)99 PS 5-1/4 dated 3/1 1/99) 

14.0 Powers: to 'nJx . 

Notwithstanding, anything 'contained in the general orders, guidelines' 
etc. in regard to alloth'ientlretention and charging of rent in respect of 
Railway accommodation in Railway Board's Master Circular No. 49 (No. E(G)9 -2 
QRI-20 — Master Circular) dated 19/1/1993 as further amended from time tck time, 
the Ministry of Railways (Railway Board), for reasons to be recorded in writing, 
may. make reasonable relaxations in public interest in all or any of the existing 
provisions theiein rgarding ai1otrnenretention of Railway adcornniodation and 
charging of rent therefor, for a class/group of employees. 

Every proposal meriting reiaxation tO Cover a group of such individuals 
a1cted by extreme hardship on rnedllc"ai grounds, shall he considered by the Iiiil 
Board in terms of lak down policy guidelines/instructions regulatin.g the subject 

-; 
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matter, vis-à-vis 'the operational and administrative needs of the Railways and 
deiion taken by Board thereon, shaV bL cornmnatc h sse o orders 	 I 

Notwithstanding anything contained in paras above preceding, Board may 
lÔ $ñiiit retehtion of Railway accommodation as a special case in the case of 

individuals constituting a class on medical grounds which necessitate the r.etentic 
of Railway accommodation beyond the peimissible period". 

• . The following procedureiguideiines shafl be fofl owed in processing cases 
for grant of retention of accommodation over and above the permissible period as - 
laid down in the general instructions:- 

The.individual Railway employee who seeks retention of Railway 
Jaccomrnodatron beyond the period perm1s1bk der the ,enerai 

---policy on medical grounds, may apply to the quarter controlling 
authority alongwith certificate fm the Railway Medical 
Authorities The quarter controlling authority shall process the 
request for the personal appros'al ot the General Manager.  

(u) 	If the General Manager is satisfied that there are aaequate and 
as biiable grounds for permittwg farther retention, he may make 

his recommendations to the Railway Board with a speaking order 
for grant of this dispensation. 

The retention of .ilway accommodation beyond the pemiissible 
period on medical grounds may be granted by the competent 
authority for a period not exceeding one year in any case 
The benefit of retention of Railway accommodation shall be 
admissible in the case of severe illness of Railway employee 
himselflherself or any member of the employee's family as defined 
in the Railway. Servants (Pass) Rules. 	 S  

"Severe illness" in such cases means illness of the rature of acute 
debilitating disease, which requires hospitalization andlor 
prolonged indoor medical treamerii or repeated indoor treatment 
to the Railway employee or any member of his/her family;' which 
must he duly certified by the concerneti Chief Medical Director 
of the Railway recommeridinp such retention of Railway 
accoñ-utiodatjon." . 

The rate of rent to he charged for the exiendeJ retention shaH be at 
bur times of the !iorm! liceoce [cc pec inoLL 



f vii) In the event of pant of permission !b.' 	ntion 	Railway 
accoimrnothtirn at nt PreviouS place of 	beyond th period 

the employee in whose 
favour retention as above has been permitted stiall not be entitled 

• 	to draw House Rent Allowance at his new place ofposting. 

(viii) The allottee will have id vacate tne pie i55 on Or bdbfe the 
expiry of permitted period, and in the event of occupation of 
quarter after the permitted period of retention, it shall be treated as 
an unauthorised occupation and (damage) rent will be charged 
from him/her. 

The request of officers in SAG and above for. relention of accommodation 
on medical grounds as specified above, shall be forwarded to the RailwayBoard 
by theJèiièra1 Manager while all other cases will be dealt win at AGM s jevel fo 
fdiStOBa±d alon ithrecOhimendations for consideration. 

éf No. E(G)99 QR116 dated 16/3/2004 & 1/9/2005).: 

15.0 In addition, separate orders alsoexist about :- 

}Jng of accommodation for residential use of officers-polio) 
regarding, 

	

• 	No.92/LM/B122/1 dated 8.5.1992 ..............Annexure W. 

(ii) 	Rental ceiling for hiring of private acominodation for residential 
use of gazetted officers 

No 2003ILMB/12/02 dated 13/12/2005 	Annexure 'B' 
.. 	. • (iii) 	Retention of hiredileased private accommodation by Railway 

Officers on retirement, transfer deputation etc. 

NO.9 8/LMB/ 12/18 dated 9.12.98 ..............Annexure C' 
No. 2001/LMB/12!21 dated 28/2/2002..........Annexure 'D' 

	

b) 	Rates of licence. fee(standard rent) for residential accorn.rnodation all over 
the Indian Railways. 

No. F(X)1-2002!1 1/2 dated 9/3/2005 ............ Annexure E' 

	

jc) 	Rates of damages for 	lii:d 	paiion of Riiway accommodation. 

F(X)1- 1999/I 1/ 1  da:ed 	./'3.20.K....... .... Annxure 

(I.',.. 	 •. JJ . 	 r:t.4 
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Classiflcation ot' sub-standard carters aj! ti •ussess;nent o 
licence fee, 

Q(-x)I-2003/l-•lfl-•(Dc.JCMMeting) dated 29.7/2003 .Annexure 

(Copy of Board's letter No f(X)lI 63-RN i '7 Uat 	8/7'63 i., a l so 
enclosed at Annexure H ') 

Recovery of licence fee for private houses leased by Railway. t -  use a 
a residence by officers. 

No. F(X),I-95/1 1/2 dated 9/9/98 ............. 

.e..:This'Master circular is only a compilation of the instructions issued on the 
subject of allotmentlretention 'f Railway quarters and should not be treated 
s.ubtituthg-the-orgwals Since only the important Lntructions on the subject 

'hayebeen included in this Master Circular some utructions might not have 
i&md place herein If any circulai on the SUbject has been missed or not included 
rn this Master Circular, it should not be deemed to have been superseded simply 

- beca.useof its non-inclusion and should be ire&ed as ',ahd and operative In case 
of any doubt, the original circular should be relicd Upon as duthont 

Please acknowledge receipt 

(RAV'IN'DER PANDEYI. 
DY. DIRECTOR, ESTAHLISI-fMNT(G) 

• try   , 1,aTh 
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No.EII05/31116(FS) 

To 	 / 
1 

Sr.I)PO/DiO/K1JtI),),JyI,j(; & ISK 
APOIDBRT,NBQ,GUY,CIUMLC 

Sub:- With hold of Gratuity for non vacatjon of 1 - ailway QuLIrlcr. 

The 1501101- 1ng number of payment of 1it1I 1ii1d gratuity conk) not be reJeicd clue to OI)-vlctjon of Railway qwirt'er. 

The P fin th area of Ridi way qua r`tV tv p c  wI.cv L ai and e r 

'lype- l. 	25 	.nitr to J 	 . 
Type-Il. = 	45 S.mtr to 55 Qr çrç iC() 
ry-IJI 	60 Sqwr Eo70 Qjs 

The rate of damage Rent for ordinary louaflty s a under: 

On 30, 11.2004 = R76J 1•'\t Sqnti. 
w.e.f 1.12,2004= R'.88J- PM Sq.mtr. 	I 

	

in. the light of above ÜII pending t'ne 	i t h utdin' of gratuity on accuu:it of 111)1) vn cation of RIy Quarter to he reLaIii In &(I WJicEl)l' (1w (lanlage rent a ad electric 
clinre Bill i higher thati (lie with held ninnant or rittiiy. If the (fOrflp(e rent i 
higher than (1)j? wIth held nnwiinl 	1 grntiii 	tht paYment of rehk•f of jnnIon •thotild be tnj)pt'ci till (J!1 M11kT rwiL L 	dJiit 
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..GOVERNMENTOiI1ND 
, 	 MINISTRY OF RAILWAYS 

(RAILWAY BOAJIU))  

E) 
No. F(XI-/99/11/1 	 New Delhi, dated :21i.07.2002. 

The General Managers,  
L'A1t Indian Railways including Production Units,  

\ 	-(as per StandardLists No.s Ito ill). 

- 	 Sub: Revision of rates of dailima8es for unauthorised occupation of Railway 
accommodation, 

In terms of this Ministiy's letter No. F(X)I-86/1.119 dated 114.1989, it was 
decided that the rates of damages fixed for unauthorised occupation of Railway 
accommodation would remain in force for a penod of two years or till further orders, 
from the date of effect of orders issued on the cubject matter. As a result, the damage 
rates, last fixed for unauthonsed occupation of Railway accommodation vide this 
Ministry's letter No F(X)I-97/1 1/5 dated 30 12 1997, have now undergone two 
revisions. 	 . 	 . 	 . 

2. 	Accordingly, in partial modification of all orders/guidelinesisstied.onthe subject 
matter in the past, it has now been decided to revise the rates of damages for 
unauthorised occupation of railway accommodation as under: - 	

: .: .. .... ... 

(i) 	Rates of damages effective from 1.11.1999 to 304.2002: . . 

(Rupees per sq. m:. ófplinth area/per nionth) 

I Existing rates Revised rateseffective from 
1.11.19.. 

Type of Class Class Class 'C' & . Class Class Class 'C' & 
accommodation 'A-I' 'A', unclassified 'A-I' 'A', unclassified 

'B-I'& 'B-I'& 
B-il ,. B-fl 

floW 49 37 	. 33 57 43 .. 	
..,
38 	 . 

V&above 72 54 48 83 63 56 

0--1 	
lbl~~ 

jI 
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(ii) 	Rates of damages effectiv:ftprn.5.2002. 

(Rtpees per sq.m. ofpiinth area/per moniI) 

Exsthig ra1.s e kfive from 	Revised rateseffectivefroiti 
1.11.1999_rviion 	____ 	L5.2002 	____ 

Type of 	Class 'Class Class 'C & Class Class 	Class C' & 
accommodation 	'A-I' 	'A', 	unclassified 'A-i' 	'A',:. 	thielassified  

B-il i 
ItoIV 	57 	43 	3S 	114 	86 . I 	. 

V & above 	' 83 	63 	 166 	16 	12 

The rates as stiptilated in para 2(u) aiive will remain in force for a period of two . 

years from the date of effect ortili furti er  

Ix: old cases, where de mauthorised occupation existedThxists. before . ' 	 . . I 
1 ii 1999/1 05 2002 and the sarrae ad ontmued/continies thereafter, the drn -.s a. tu 
revised rates as mentioned in para 2) and (ii) will be recovered repecnveiy 11c2  

1.fl.99 or 1.05.2002, as applicable.  

In additic: garden charges 	.ôihe charges as applicble in respect of above. 
two revinns, will a'so be recovered. . 

6 	These rates will be effet-:d in :ect freviions nade vide: 

2(1) ab, ±o:n .. 	9 iii 30.42002; &, 	' 

P a r a 2(11) aov, from 1.05.. 002 t o two years or till further orders. 

7. 	Please cc uowede r'ct. _—.--) 
d. 

(Al Biiitia) 
Dep  

Raitvtia p. ~ 	.. ... - 

No. F(X)i-/99/i1/1 	 . 	 . 	New 'Delhi;  dated :2i.07.2002. 

Copy to DAIL Raihy, New Dihi spares). 
__)------_; 

-' 

(A;K. i3hatia) 	. . 

Deputy Director, inancc- (Ecp.)  

Railway  
C)py to: 	G(Acc), E(G) (;ith 10 	L,& P, B-Twi 	Ii aiGfRPC3, Rilwy 



1 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

OAO. 9212009 

Cntra1 
TIP 

21 JAN2010 

Guwat1 Bench 
çni!i WT 

Shri Pradip Kumar Ghosh 

....Applicant 

-VERSUS- 

UNION OF INDiA & ORS 

. ......Respondents 
 rk  

zfo4tt 
That the applicant has received a copy,  of the Written Statement and 

has gone through the same and understood the contentions made 

therein. The applicant has undei:stood the contentions made therein. 

Save and except the statements, which are specifically admitted herein 

below, rests may be treated as total denial. The statements, which are 
not borne on records, are also denied and respondents are put to the 
iP b sinctest proof thereof 

That with regard to the statement made in paragraphs !. and 2 of the 

Written Statement, the applicant offers no comment as it needs judicial 

scrutiny of the, Hon 'bie Tribunal. 

That with regard to the statement made in paragraph 3 of the Written 
Statement, the applicant while denying the allegations made therin 
begs to snbmit that at no point of time applicant has tried to mislead the 

Hon'ble Tribunal. In the instant case the applicant has not challenged 

the transfer order. Since the applicant has annexed both the order dated 

3 
tg4 
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07.4.2005 and 07.6.2007 wherein it is specifically mentioned that as 

"you are hereby spared and directed to SS/RNY to cariyout your 

- transfer & posting order vide DRM (P) RY' s office order 14o. 

E/254/RN/Optg. 05(Tr) D dt. 07/0412005 ." So qnesticm of misleading 

does not come. 

That with regard to the statement made in paragraph 4.1 of the Written 

Statement the applicant begs to offer no comment. 

That with regard to the statement made in paragraph 4.2 of the Written 

Statement the applicant begs to he is honest, humble and efficient 

employee of Railway. The respondents have made the statements in a 

very lucid manner that however, by resorting to the usual practice of 

delaying his release from New Bongainga.on he managed to stay at New 

Bongaigáon fro more than two years after the issue of transfer order. If 

the applicant has not carried out the transfer order it is not informed by 

the respondent before the 1-loifble Tribunal why no discipiinaiy action 

was not taken against the applicant. 

That with regard to the statement made in paragraph 4.2 of the Written 

Statement the applicant begs to submit that the applicant has infornied 

the respondents that the applicant' s daughters are studying in Kendriaya 

Vidyalaya Sangathan and there is no KVS School at Rangia. it was not 

possible to change the school of both the daughter at that stage. The 

applicant flIed various representations before the respondents for 

retention of his quarter at Bongaigaon but the respondents haie never 

given reply to any of those. There are employees in the Railway 

0' 
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administration whose cases have been considered favorably by allowing 

staying for more then permissible period as stated by the rspondents, 

7) That with regard to the statement made in paragraph 4.4 of the Wiitten 

Statement the applicant begs to rely and refer upon the statements made 

in the QA. The order dated 06.11.2008 was issued much after deduction 

of Penal Rent and arrear rent i.e. w.e.f. March 2008. It is also pertinent 

to mention here that the applicant was transferred back to Rangia from 

New Bongaigaon vide order dated 14.7.2008, spared on .23.7.2008 and 

joined at New Bongaingaon on 24.7.2008. Since the applicant is still 

serving the respondents and at no point of time he holds two 

accommodations at a time hence the respondents are wrong in declaring 

the applicant as unauthorized occupant only for the reason that after 

retransferred to Bongaigaon he did not ask for accommodation. The 

respondents were well conversant with the f fact that the applicant was 

accompanying the quarter prior to transfer to Ran gia. The respondents 

being the modei employer could not have declared the applicant as 

unauthorized and recover acreac cent and Pena! Rent. However the 

applicant was never informed about the fact that the respondents 

have treated the applicant as unauthorized occupant. 

That with regard to the statement made in paragraph 4.5 of the Written 

Statement the app! kant begs to submit that the applicant relies upon the 

statements made in paragraph 4.6 of the OA. 

That with regard to the statement made in paragraph 4.6 of the Written 

Statement the applicant begs to submit that as a Railway employee on 

iransfer back to New Bongaingaon in the same capacity,  he was entitled 

'p 
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to get an accommodation and since the applicant was - already in 

accommodation in the same quarter he did not make any fresh prayer 

for accommodation. Before deduction of Penal Rent no notice/order 

was issued to the applicant hence the action of the respondents of not 

gi'ving any prior notice before deduction of Penal Rent from the 

monthly salary of the applicant is bad in law hence liable to be set aside 

and quash. The applicant should get the entire money back deducted 

from the salary of the applicant in the form of Penal Rent and Arrear 
Rent with interest at the tune of @ 1% per annum. 

That with regard to the statement made in paragraph 4.11 of the 

Written Sttement the applicant begs to submit that the respondents 

themselves have admitted that the applicant is experienced as a senior 

Trains office staff and his devoted duty is very much required in the 

administration. To give complete devotion to duty one has to be free 

from unnecessary pressure. Since the applicant is the only male member 

in the family with his two school going daughters and old ailing mother 
hence it was necessary to keep his family at the old station at New 

Bongaigaon. The respondents being the welfare organization could 

have appreciated the facts and allowed his to retain his family as 
authorized occupant. On the contrary even after retransferred the 

respondents continuously,  deduction Penal rent except two months in 

between. 

That the applicant begs to submit that It is not a case that the 
respondents do not understand the inconveniences caused to the family 

members of the employees basically the school going children in the 
event of transfer one place to another. Hence the Railway,  Board issued 

(1k&. 
-..-----.-. ---- 	 - 
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letters time to time for retention of Railway Accommodation at the 

previous place of posting in favour of officers/staff posted to New 

Division. But the respondents in The present case have not considered 
the factual aspect of the matter with ill nioth'e and deducted Penal Rent 

without putting any notice prior to such deduction, which is contrary to 

the present position of Law. in fact the Railway Board has issued a 

letters vide No. F, (0) 2008 QRX4 dated 22.5.2009 and No. E (G) 
2007 QR 1-5 and R. B. E. No. 199109 dated 26.10.2009 permitting the 

Railway Staff posted to Pune Division in Central Railway & Rangia 

Division in N. F. Railway post facto upto 31.08.2009. 

Copies of the letters dated 22.5.2009 and 

26.10.2009 are annexed herewith and 

marked as Annexure- 1 and 2 respectively. 

12) 	That in view of the facts and circumstances narrated above as 

well as in the OA the applicant prays before the Honble Tribunal allow 

the OA with cost aS prayed ior in the OA. 

P  0 , rIlloo"Y  1&-~- 
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• Guwaliati: Bendl 

VERIFICATION 
I, Shri Pradip Kumar Ghosh, Son of Late M. Ghosh, aged about, 47 years, 
presently working as Head Trains Cleric in the Office of the Divisional 
Railway Manager P), N. F. Railway, Rangia Division, Rangia at New, 
Bongaigaon Assani who applicant in the present application hence competent 
to sign the verification and so hereby solemnly affirm and state that the 
statement made in 
paragraph 	 are true to my 
knowledge 	and 	belief, 	those 	made 	in 	paragraph 

...................................... .............are matter of records, are true 
to my information derived there from and the rests are my snb mission beit ore 
this Hon'ble TribunaL I have not suppressed any material fact before the 
Hon 'ble Tribunal. 
And I sign this affidavit on this 18th  day ofJanuaiy 20 0 at Giiwahati. 

Prl~,ocf V- 

POtt&rer 
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Wo 
GM (Con)/ Maligaon, AGM/Maiigaoai 
it)) )'HODS, DRMs, Ai)RMs C. M/NIIQ, DIJWS, Sr,ARM/NJI1 1  (l IY, All Sr. DPOfDPOs DFMS, DSC (Ri'I'), WAO/NBQ5, DB\VS, AM (P&) RCN, SAOINJP, All A rea Managcri, AM M/BLs'r, I) EN/I) (1RT, W M/E WS/flN ( N 
ALL CMS/MS, PRINCIPAL, ZR'rr/Apoj, PRINCII'AL, S'l'C/NUQS, 
Sr. DEN!MLG, Sr. EDPMIMLG, Sr. DSTEIMLG, Dy CMMIPNO, 
DY.CSTE(TC)1MLGCPRO Dy CÁO/Cash & Pay/iLG, 
All Non-ti h'jsjonaljscd Units, MD/cH,M LC, DY CM11/NJ P. 1) CM ((;)/M•Lc All Sr. DME (D) s, Dy. CPO (Con)/MLG, Chairnia.,/FflB/CI.jy, 
DSTE (WS)/PNO, Dv. CPO/GAZ, Dv CPO/HQ, Dy CPO/MPP, Dy.CPOIRI', DY.CPOfRRC, AU SPOs and APOs P.BnncliIMiligi on. 
The GSINFRELJ, NFRMU,AISCTREA NFROBCE,\, NFRPFA/Mi,(;. 

JAN 

- 

0 	Sub. - 	Rctenton Olflil\\a\'  tcconiiim l;i(ui at I lic III evii'tis placc ni p)tiI)); 
I\oUi it (lttiCcU5/lttiIipsd Iii N1ci /.oIles 

A.cupy of Railw;v Board's cite N.o.l G) 2005 Qk.l-I dated 2205.2009 (Rfl) No 55M9) on the above 
sbect is tbrwardc.d lir, intrniation and necessary action. l.vilvay Itoard's eariicr letters weic circulated under 
(}M (PvILCr5 tetierNo. Mjsc-169 2  dated 31.304. Mje-171 I dated 5-4-05 aiid Misc-)74) dated 29.6 (16 

Vi /\tiIa Sth:ii 	
1 61  

-- 	. 	 tC•t\ iii t t,,ai . Icier N 	.: )Ot ()I 	I .1 •Ii,icS 	' i 	iiO'i 

Sub: 	Retention ol Railway a 	Imodatim at I he l)tcviuus plaCe it posting 
in favour of ofliccrS/Stafi posted to New Zones. 

.Ref: 	Bo'd's Ictier No:E(G) 2007 QRI-5 datcd 30.08.07 arid No:F(() 2008 
QR I-I datcd 02.05,08 and (1)5.09.08. 

As the Railways are aware, instructions have. bcen issued loit tirtic In tittie fin' 
pcmiiuing railway sff posted to new zones to ic1in railway acconhtnodaljoji at the previous 
place of posting. As per letter dated 05.09,08 r'cli'rcd to above, only railway slaFt' posted to  
East Central Railway have been Permitted to retain railway accommodation at the previous 
place of posting UP to 31.08.09. On receipt of representations from other railways, the matter ,  
has been reviewed by fill Board and it has been decided . that retention oF laiIway 
accommodation at the previous place of posting in favour of officers/staff posted to all new zones, in a uniform manlier, may he permitted tip to 31.08.2009 (Thirty first Augus( , two thousand and nine). 

11is issues with the Concurrence of liluatmec l)irectorale of the Ministry Of Rail ways. 

Please ackli wlcdpLcci ftin 0  

(M7W.\N (.Al.) 

0:1
.11. 1)R.FS ..F.((iINI ..) •0 	

. 	 RA1I,W1\y I()ARI) 
' 0 	 , 0 

o.F(G)2008 QRI - I. / 	p.., , 	 . New Delhi. l)ate: 22M.2009 

0, 
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• (MAiT)cN LiCi) 

l)IR.liS'L'I.(fljNl,) 
U ) \l1 \VAY I3OARIJ 

DJlii, I) t d 	10.2009  

n4Jpf 1nda ( R t)j wdys), R 	1'' ?.2.t. 	Unil 	I him Win, 

OF INDL\ 
11N!STRY OF  

RAILWAY BOARD 

( 

No.E(G)2007 QRl- 	 Nv 
The General Managers, 
Mi Indian Railways and 
Production Units (others as per standard list). 

/ 
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LI, 

21 JAN 2010 

GuwhaU B&nch 
--•-.•--. 

Sub: Retention of Raihiy acco inmoda ion at the previous place of posting 
in favour of officers/staff posted to New Division, (Puiie Dl'ision in Central Railway & Rangia Divisioii in NP Rdlvay). 

ReI 	Board's letter No:(G) 2007 QRI -5 dated 30.08.07, 22.05.09 und 
No:E(Q) 2008 QRI-I dated 02.05.08 and 05.09.08 

As the Railways are aware, insLructioii have been issued from time to time for 
permittiNg railway staff posted to new zones to retain railway accoinmodatjoii at the prvirnis 
place otpostin As per letter dated 22.0509 referred to above, railway sta11ost w nes ave cen permitted to 	 Ion at the prcvioui place of jostin 

08.09. Oi receipt of icpreseuta(jons from other ini1vay,' lorperinjttIn railway 
officers!sLff posted to New Divisions to retain railway accommodation at tli previous place f 
posting, the Inatcr has been reviewed by lull Board and it has beer, decided that ràtention of Railway acc.oiiitiodjon at the previous place of' post iiig in favour olrsJta If pisl  Ccl)(ral & 	 jl 	Ia pi. tu(tkt 

lfls'ucs it , lb the 	 • 
&/)iC 

• 	 . 
Please ncknoled rece 

Cj 

L 	
np v 	 •.: 	J 

l.:I 
Co1y to Dy. Coniprollcr & 
Nev Delhi.(wit h 46 spai es), 

—.-•.---.•--.. ,-,., 	, . • t,.. –.-•.--- -' 

-'-------,_- 
FOR FINANCIAl COMM I 55 ION lilt/U All, WAYS. 
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VY,  
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